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NrRAL 	
(See Rule 42 ) 

ADM1NISTPTIVE TRIBUN : GUWAHATI BENCH, 1 	
GUVJ-TI. 

ORDER SHEET 

Orginal No. 
M1sc.etiton No, 

 

• 	
I ntempt etitj 3   

Review Application No.___ 

11 4 s)  

Rp 041 et ( 5) 

Advoc4efor 

I 

1 	
' 	 '-•') •s 

vocaerorRespondt ( s)  2At_cx~ 

Note 5  of the Re it 

	

Date 	 ORDER' OF THE TRIBUNAL 

6.5.02 
: 	

Heard Mr. S.Das, learned counsel 
for the applj cat, 

IG' ,. 	The a PPlication is admitted. Call. 
* fo,r the records, 

List on 4/6/2002 for orders, 

mb 

 

Imb 

	

er 	
ViceChaa. rvnan 

4.6902 : 	 List, on 28.6.02 for Orders, 

tMber197 	 VjceChajnnan 

)e4rL
AA, 	 f

ira 

( 	 i/O2__4-11.7.02 
' 	 Mr. •J.L.Sarkar, learned coui,sel appea 

ing on behalf of the Respondents prays føt 

four weeks time to Pile written statement. 
12 

: 	
Prayer is allowed. List the case on 14.8.02 
for written statement. 

LII 	 , 

	

Member 	 Vice..Chajrman 
mb 



14.8.02 	On the prayer of learned 
thL54I 	 counsel for the Respondents Pour 

weeks further time is allowed to 

- 	 the Respondents to Pile written 

. statement 

• 	 Listn 12,92002 for orders. 

~1-  ewLa-""~, 	t!ice-Chairman 

- 	 mb......... 

12.9 .02 	Again prayer has been made on behalf 

........
..; 

, of the ...respondents by Mr S.Sarma.learned 

fl 	 coinsei ,seeiWtg some more time to file 

• 	 ......... wdtten 'staement. prayer al1obd. 

List .on.10.10402 for order. 
I t 

. 	
. 	 vice-Chairman 

pg .. 	 ............ .. 	 .. 	 . 

10.10.02 	Mr.5.Sen4upta, learned counsel 

appearing on behalf of Mr. 8.K. Sharw*, 

learned Sj.'couns.ej for the Railway, 

prays, for time fo:r ftling written state-

ment. Prayer is allowed,, List aØin on 

.18.11.2002 for o(rders...' 

Membar. 	 Vi ce-Chal rn7an 
mb 

18.11.02 	on the prayer  of Mr. S.Sengupta, 
- •- learned cotthelfor the respondents 

further four weeks time is allowed to 

. the respondents to file written statement 

- 	 List on 17.12.2002 for orders., 

Member 	 Vice-Chairman 
mb 
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O.A. No, 149 2002 
NotaothRcçiEt3 	 jfcJj73f Eh Tibunal 

17.12.2002 None appears for the applicant. 

Heard Mr. S.Sarna, learned counsel for 

the respondents. Mr. S.Sarma, lérned 

counsel for the respondents stated that 
he will file written statement with one 
wek from today In the circumstances, 

the matter may be listed for hearing 
on 24.1.2003. The respondents may file 

written statr.ent in the meantime. ___9L 
- 'H 

240 1 • 2003 

Vice-Chairman 

Presertt : The Hon'ble Mr. Justice D.N. 
howdhury, Vice-Chairman. 

The 	ble Mr. S.I. Hajra, 
Administrative Member. 

Mr. S.Das, learned coun3e1 

appearing on behdlf of the applicant 

stated that he ha received the written 

statement Only yesterday and he wants to 

jo through the same. The cse 15 accDrd-

ingly adjourned. List the matter on 

7.2.2003 foheating. 

v 	Qr) 

P--r--r  7~PN'D~"- 

O4A a-4' 

H ,her 
	

Vice-Chairman 

ME 

7.2,2003 	 Prayer has been made on behalf of 
r. S.Sarma, learned counsel, for the 

resondente for adjournment of the cas. 

The case is accordingly adjoirned. Th 

applicant may file rejoinder within two 

weeks from today. 

Member 	 Vice-Chairman 
rub 



C..A..140/2002 

REgistry 	 if thL 	 _ 

18.3.2003 

bb 

kL C1&: 
9r k'z— P 

reL 
LLL't 'iiL 
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21.5.2003 

1 __ 	H•• 

& /_i 

/ p
r 

M~ 

Heard Mr.A.Dasgupta, learned counsel 

for the applicant# 

put kka up the matter before the 

Division Bench on 10.4.2003. 

V 

( 

1 

Heard learned counsel for the parties 

Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets. The 
application is disposed of in terms of 

the order. No order xas tocosts, 

5~~ 
Member 
	

Vice-Chairman 



CENTp 	MINISTRATIVE TRIBUNAL 
GUWAliT I i3ENCH 

XXX. NoJ40 ,O 20Q2x:xbc 

H 	 DATI OF DECISION 235.2003 "" 

Qt1eis.. 	 .APPLIcNT(S). 

1rG,Ptba1 ., . 	 . . 	ADVOCATE FOR THE 
APPLICkNT(S). 

- VERSUS - 

Ii Union of Indi & OtI?es : 	 RESPONUNT(S). 

counsel. . . 	VOCTE FOR T 
RESPONIJENT ( s 

THE HbN'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

TH RONTBLE MR. S.K.HAJRA, ADMINISTRATIVE MEMBER. 

l Wether Reporters of local papers may be allowed to see 
the judgment 7 

11) 

2. T be referred to the Reporter or not ? 

3 	iether their Lordships wish to see the fair copy of the .  

'j;Lidgment ? 

4J \ii 1  ether the judgment is to be circulated to the other 
enches 7 

1. 

F 	

udgment delivered by Ho t ble ViCeChairmafl. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No: 140 of 2002. 

Date of Order : This the 21st Day of May, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER. 

 Sri Kanti Kumar Das 
S/o Sri Tulsi Chandra Das 

 Sri Dilip Chandra Dey 
S/o Late Karuna Sankar Dey 

 Sri Bhabatosh Acherjee 
S/o Hari Mohan Acherjee 

 Sri Baneswar Chakraborty 
S/o Manindra Chakraborty 

L. Appa Rao 
S/o Sri L. Ram Loo' 

•6. Sri Sentu Aich 
S/o Late Satindra Kr. Aich 

Sri Rabi Malakar 
S/o Manindra Malakar 

Sri Prem Las 
S/o Late Babin Lal 

Sri Babul Chandra Dey 
S/o Jatindra Ch. Dey 

Sri Nishan Basfor 
S/o Ram Prasad Basfor 

Sri Binal Bhattacharjee 
S/o Sudhir Kr.Bhattacharjee 

Sri Nital Das 
S/o Sri Abhimanya Das 

Sri Sushil Kumar Dey 
S/o Sri Birendra Kumar Dey 

14.. Sri Haradhan Dey 
S/o Umesh Chandra Dey 

Sri Monalal Chakraborty 
S/o Late Nishi Las Chakraborty 

Sri Biswanath Kumar Dey 
S/o Prasanna Kumar Dey 

Sri Uddab Das 
S/o Navadeep Das 

18. Sri 

19.Sri  
S/o 

Sri 
Sb 

Sri 
S/o 

Narayan Kuri 
Tarani Kuri 

Kartik Malakar 
Late Jatindra Malakar 

Pijush Kanti Deb 
Late Prakash Chandra Deb 

Sajal Kanti Dey 
Jatindra Mohan Dey. 
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Sri 
Sb 

Sri 
Sb 

Sri 
Sb 

Sri 
Sb 

Sri 
Sb 

Sri 
S/a 

Sir 
Sb 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 
Sri 
S/o 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

4,0. Sri 
Sb 

Sri 
S/a 

Sri 
S/a 
Sri 
S/a 

Sri 
S/a 

Sri 
S/a 

: 2 : 

Pravir Kumar Dhar 
Bhupendra Dhar 

Rama Rao 
Late Kar Rlaiya 

Lakhmi Narasaiya 
T. Narayan. 

Haradhan Debnath 
Krishnalal Debnath 

Gauranga Mazumdar 
Manaranjan Mazumdar 

Swapan Kurnar Deb 
Manoranjan Deb 

Anil Chakraborty 
Mahendra Chakraborty 

Tapan Kumar Ghase 
Surendra Ghose 

Harilal Bhagat 
Kapildeo Bhagat 

Bindaram Biswas 
Nilamani Biswas 

Amulya Rishi 
Rabindra Rishi 
Rameswar Kathar 
Late Sital Kathar 

Babul Talukdar 
Debendra Talukdar 

Gauranga Dey 
Kailash Dey 

Sadhu Tati 
Krishna Tati 

Niranjan Dutta 
Pran Krishna 

Dulal Das 
Kalipada Das 

Khokan Ch. Dey 
Nagendra Dey 

Babul Deka 
Digambar Deka 

Ranjit Tati 
Kamdhan Tati 

Babul Dey 
Prafulla Dey 
Gopal Kaya 
Arma Kaya 

Narayan Chandra Dey 
Late Hari Mohan Dey 

Lalit Mohan Paul 
Jogeswar Paul 

Contd./3 
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Sri Shiba Prasad Shyam 
S/o Kanailal Shyam 

Sri Sajal Dutta 
S/o Amulya Ranjan Dutta 

Sri Sushil Choudhury 
S/o Ramani Choudhury 

Sri Paltan Mandal 
S/o Surendra Mandal 

Sri Gopal Orang 
S/o Janki Orang 

Sri Ranjit Debnath 
S/o Srimanta Debnath 

Sri Kageswar Bora 
S/o Jonaram Bora 

Sri Gopal Ch. Das 
S/o Kamini Kr. Das 

Sri Sugrib Tati 
S/o Santo Tati 

Sri Lila Tati 
S/o Cheroo Tati 

Sri Chunnilal 
S/o Ram Chandra 

Sri Madhab Tati 
S/o Jogli Tati 

Sri Putul Tati 
S/o Raghumani Tati 

Sri Bagai Tati 
S/o Bablu Tati 

Sri Judhisthir Nath 
S/o Dhirendra Nath 

Sri Durga Paul 
S/o Jagabandhu Paul 

Sri Sibendra Chakraborty 
S/o Jitendra Chakraborty 

Sri Parimal Chandra Dey 
S/o Satish Ch. Dey 

Sri Ajit Kumar Deb 
S/o Kalachand Deb 

Sri Durgush Thakur 
S/o Kamal Thakur 

Sri Gopal Sarma 
S/o Indrarnani Sharma 

Sri Lakhan Debnath 
5/0 Hargobinda Sarkar 

Sri Swapan Sarkar 
S/o Late Jogendra Sarkar 

Contd . /4 
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Sri Dulal Sarkar 
S/a Late 3ogesh Sarkar 

Sri Puneswar Phukan 
S/o Late Akaman Phukan 

Sri Maran Mazumdar 
S/o Prafulla Mazumdar 

Sri Kartik Gore 
S/o Dasarath Gore 

Sri Subhash Chandra Debnath 
S/a Late Niroci Ch. Debnath 

Sri Jiban Chandra Sarkar 
S/a Late Sachin Sarkar 

Sri Minash Au 
S/o Rajib Au 

Sri Minash All 
S/o Gobinda Dey. 

All the applicants are resident of Lumding in the District 
of Nagaon, Assam. 

Applicants. 

By Advocates Mr.Sarbanda Das, Mr.G.Pathak. 

- Versus - 

Union of India 
Represented by the Secretary to the 
Government of India in the 
Department of Railways 
Rail Bhawan, Raisina Road 
New Delhi - 110 001. 

The General Manager (Personnel) 
North-East Frontier Railway 
Maligaon, Guwahati - 781 011. 

Senior Divisional R 3ilway Manager (P) 
Lumding, District:-  Nagaon 
Ass am. 	 Respondents. 

By Mr.S.Sarma, Railway Standing counsel. 

ORDER 

CHOWDHURY J. (V. C.): 

The applicants are 76 in number who claimed that they 

rendered services under the respondents as casual labourer 

and were subsequently retrenched. The applicants claimed 

that Railway Board introduced a scheme for absorption of 

such workers. The policy was introduced to absorb the 

casual labourers who were discharged before 1.1.1981 which 

included open line and project line casual labourers. These 

Contd./5 
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applicants claimed that they also moved the authority for 

providing the benefits of the Railway Board Circular, 1987. 

But in the Live-Register/Supplementary Live Register 

prepared by the authority the name of the applicants were 

not included. According to the applicants, their case was 

not properly considered. 

The respondents in the written statement denied and 

disputed the claim of the applicants and submitted that 

these applicants submitted represenations at a e1ated 

stage, therefore the authority did not consider it fit to 

entertain their represenations. In the written statement the 

respondents submitted that the authority considered the 

cases of all the persons those who filed applications in 

time and pursuant thereto 194 name of casual workers were 

registered. Since the applicants did not apply in time 

their case could not be considered. 

We have heard Mr.S.Das, learned counsel for the 

applicants and also Mr.S.Sarma, learned Standing counsel for 

the Railways. 

4. We have given our anxious consideration on the matter. 

The issue raised in this application requires further 

evaluation of facts on verification of the records. 

Considering the facts and circumstances of the case, we are 

of the opinion that ends of justice will be met, if a 

direction is issued to the applicants to submit individual 

representations before the General Manager (P), N.F.Railway, 

Maligaon, Guwahati-li. Accordingly, the applicants are 

directed to submit individual representations before the 

aforesaid authority within a period of one month from the 

receipt of the order. If such applications are made, the 

authority shall consider their case as per law and pass 

appropriate order. It is expected that the authority shall 

Contd./6 
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consider it expeditiously and preferably within a period of 

six months 	from the 	receipt 	of 	the 	individual 

representations. 

Subject to the observations made above, the application 

stands disposed of. 

There shall, however, be no order as to costs. 

S.K.H4JRA ) 	 f 	 ( D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

bb. 



INTHL AIIST?JE 	TRIBUNAL, 

GUWAHATI BENCH 

Application_Under Section 19 of the Administrative Tribunal's 
---------------------------------------------- 

• 	Act, 1985. 

O w  A. NO, 	- 	 /2002. 

Shri Kanti Kumar Das and Others, 

.App1icants 

- Versus - 

Union of India and Others, 

Respondents 

I N D E X 

Descritionof Anne- P a g e s 

Documents. xure 

1.) Application 01 	- 16 

 List of Applicants 17 	- 21 
along with the - 

date of engagement - 

and date of dis- 
charge 

 Type Copy of the 1 B' 22 	- 23 
Circular No,RECT-884 
E/57/0 pt.xii(c) 
dated 4,12,98 issued 
by the General Mana- 
ger(P), NFRailway, 
Maligaon 

 Type Copy of the 'C f 24 	- 2 
Circular No.E(NG)II/ 
98/CL/32 dtd,910,98 

• issued by the Railway 
Board,New Delhi 

 Type Copy of the 'D' 26 27 
Circular No,E/41/ 
CL(E)/Pt-II, dated 

• 89 2000 issued by 
the General Mana- 
ger(P), N,FRai1way, 
Maligaon 

(Contd....) 
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INDEX 

Description of 
	

Anne- 	Pa ----- 
Documents, 	 xure 

Type Copy of the 
Circuar HO :RECT-91 4 

No.E/57/0 p,xii(c) 
Dated 15.3.2001 
issued by the General 
Manager (P), N.F. 
Railway, Maligaon.. 

Type Copy of the 
Representation dated 
19-5-2000 submitted 
by the Applicant 1 s 
Association before 
the Respondent No.3, 
Divisional Riy. Manager 
Lumding, 

Type Copy of the 
Representation dated 
9-2-2001 submitted by 
the Applicant's Asso-
ciation before the 
Respondent No. 3,Divi-
sional Rly.Manager, 
Lumding. 

Type Copy of the 
Representation dated 
21-06-01 submitted by 
the Applicant's Asso-
ciation before the 
Respondent No.2 9  The 
General Manager (Perso-
nnel), N.F.Rly.,Mali-
ga-on, Guwahati-1 1. 

Type Copy of the 
Representation dated 
2-8-2001 submitted by 
the Applicant's Asso-
ciation before the 
Hon'ble Minister of 
Railways (Rail Nantra-. 
laya)Railway Board, 
New Delhi. 

 

 

IEt 
	

28 - 30 

tFt 
	

31 - 32 

IGf 
	

33 

34-35 

'I' 
	

36 - 37 

91-1 

Signature of Applicant. 

(Contd, . 	. . S  ) 
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I For use in Tribunal's Office : 

Date of Filing 

Date of Receipt by Post. 

Registration No. 

Signature of the Registrar 

I 
I 

Advocate 



J 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :::: GUWAHATI. 

GUWAHATI BENCH :: GUWAHATI. 

0. A. NO. ~0_/2002* 

A) ?ARTICULARS OF THE APPLICAN1S 

Sri Kantj Kumar Das, 

• 	Son of Sri Tulsi Chancira Das.1 

Sri Dilip Chandra Dey 

Son of Late Karuna Sankar Dey. 

Sri Bhabatosh Acherjee, 
Son of Hari Mohan Acherjee. 

Sri Baneswar Chakraborty, 

• 	Son of Manindra Cbakraborty.4  

Sri L. Appa Rao, 

Son of Sri L. Ram Loo.1 

Sri Sentu Aich, 

Son of Late Satjrra Kr.4 Ajch.i 

• 7.) Sri Rabi Ma].akar, 
Son of Mariindra Ma1akar. 

8) Sri Prem La]., 

Son of Late Babin La1. 

• 9) Sri Babul Chandra Dey, 

Son of Jatindra Ch. Dey. 

Sri Nishan Basfor, 
Son of Ram Prasad Basfor. 

Sri Binal Bhattacharjee, 

Son of Sudhir Kr.Bhattacbarjee. 

Sri Nitai Das, 

Son of Sri • Abhimanya Das. 

t 

(Contd..... .P/24) 
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13) Sri Sushil Kumar Dey, 
Son of Sri Birendra Kumar Dey.) 

 Sri Haradhan Dey, 
Son of Umesh Chandra Dey.1 

 Sri Monalal Chalu'aborty, 
Son of Late Nishi Lal Cbakraborty& 

 Sri Biswanath Kumvv Dey, 
Son of Prasanna Kuinar Dey.) 

 Sri Uddhab Das, 
Son of Navadeep Das.) 

 Sri Narayan Kuri, 
Son of Tarani Kuri.) 

 Sri Katik 	Ma].akar, 
Son of Late Jatindra Malakar,j 

 Sri Pijush Kánti Deb, 
Son of Late Prakash Ch1 ])eb.' 

 Sri Sajal Kanti Dey, 
Son of Jatjndra Moban Dey.) 

 Sri Prabir Kumar Dbar, 
Son of Bhupendra Dhar.1 

 Sri Rama Rao, 
Son of Late Kar Rlaiya.) 

 Sri Lakhmi Norasaiya, 

Son of T.Narayan. 

 Sri Haradhan Debnath, 
Son of Krishnalal Debnath. 

Sri Gauranga Mazumdar, 
Son of Manorarijan Mazumda—r. 

Sri Swapan Kumar Deb, 
Son of Manoranjan Deb, 

(Contd...... .P/3.) 
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 Sri Anil Chakraborty, 

Son of Mahendra Chakraborty. 

 Sri Tapan Kumar Ghose, 

Son of Sureridra Ghose. 

 Sri Hari].al Bhàgat, 

Son of Kapildeo Bhagat. 

 Sri Bindaram Biswas, 

Son of Nilmani Biswas0 

 Sri Arnülya Rishi 

Son. of Rabindra Rishi 

• 	 33) Sri Rameswar Kathar, 

Son of Late Sital Kathar. 

34) 'Sri Babul Taaukdar, 

Son of Débendra Talukdar. 

• 	35) Sri Gauranga Dey, 

Son of Kailash Dey, 

 Sri Sadhu Tati, 

Son of Krishna Tati, 

 Sri Niranjan Dutta, 

Son of Fran Nxxk Krishna. 

 Sri Dulal Das, 

Son of 'Kalipada Das 

 Sri Khokan Ch. Dey, 

Son of Nagendra Dey. 

 Sri Babul Deka, 

Son of Digambar Deka, 

1 

41) Sri Ranjit Tati, 

Son of Kamdhan Ta-ci. 

(Contd ....... P/4.) 
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Sri Babul Dey, 

Son of Prafulla Dey. 

Sri Gopal Kaya, 

Son of Arma Kaya. 

Sri Narayan Chandra Dey, 

Son of Late Hari Mohan Dey. 

Sri Lalit Nohan Paul, 
Son of Jogeswar Paul. 

Sri Shiba Prasad Shyam, 

Son of Kanailal Shyam. 

Sri Sajal Dutta, 
Son of Amulya Ranjan Dutta, 

Sri Sushil Choudhury, 
Son of Rarnani Choudhury. 

49 	Sri Paltan Mandal, 
Son of Surendra Mandal. 

so) Sri Gopal Orang, 
Son of Janki Orang, 

Sri Ranjit Debnath, 
Son of Srirnanta Debnath., 

Sri Kageswar .  Bora, 
Son of Jonararn Bora. 

 Sri Gopal Ch. Das, 

Son of Kamiuii Kr. Das. 

 Sri Sugnib Tati, 

Son of Santo Tati. 

 Sri Lila Tati, 

Son of Cheroo Tati. 

 Sri Chunnilal, 	- 

Son of Ram Chandra. 

I 

(Contd......P/5.) 
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Sri Madhab Tati, 

Son of Jogli Tati. 

Sri Putul Tati, 
Son of Raghumani Tati, 

Sri Bagai Tati, 
Son of Balbu Tati. 

Sri Judhisthir Nath, 
Son of Dhirendra Nath. 

Sri Durga Paul, 
Son of Jagabandhu pau1. 

Sri Sibendra Chakraborty, 
Son of Sri Jitendra Chgkraborty. 

Sri Parinial chandra Dey, 
Son of Satish Cb. Dey. 

Sri Ajit Kurnar Deb, 
Son of KalaChand Deb. 

Sri Durgush Thakur, 
Son of Kamal Thakur. 

Sri Gopal SharWa 
Son of Indrainani Sharma. 

67.) 	Sri Lakhan Debnatb, 
Son of Hargobinda Sarkar.1  

Sri Swapan Sarkar, 
Son of Late Jogesh Sarkar. 

Sri Dulal Sarka, 
Sonof Late Jogesh Sarkar. 

70 	Sri Puneswar Phukan, 
Son of Late Akaman phukan. 

(Contd...... ,P/60) 



7.1) 	Sri Maran Mazumdar, 
Son of Prafulla Nazuar.i 

	

7.2) 	Sri Kartik Gore, 

Son •  of Dasarath Gore. 

	

7.3) 	Sri Suba]. Chandra Debnath, 

Son of Late Nirod Cli. Debnath*14  

	

7.4) 	Sri Jiban Chandra Sarkar, 
Son of Late Sachin Sarkar. 

	

7.5) 	Sri Minash AU, 
Son of Rajib Ali. 

	

7.6) 	Sri Santoo Dey, 

	

- 	Son of Cobinda Dey. 	 S 

pzt
r_4 	

As ... 	Applicants.4  

B) PARTICULARS OF RESPONDENTS: 

Union of India, 

Represented by the Secretary to the 

Government of India in the 
Department of Raiiwys, 
Rail Bhawan, Raisina Road, 

New Delhi - 110 001. 

The General Manager (Personnel), 
North-East Frontier Railway, 
Maligaon, Guwahati - 7.81 Ol,1 . 

Senior Divisional Railway Manager (F), 

Lumding, District Nagaon, 
A s s a in. 

Respondents. 

(Cotd......P/7.) 	- 
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C) 	PARTICULARS OF THE ORDERS FOR WHICH 
THE APPLICATION IS MADE : 

Order No.E(NG)II/98/CL/32, New Delhi, 

Dated 09-10-98  issued by Respondent No.1. 

Order No.RECT-884 9  E/57./O Pt.XII(C), 

Dated 04-12-98, issued by Respondent No.2. 

Order No.E/41/CL(E)/Pt—II, Maligaon, 

Dated 8-9-2000 issued by the Respondent No.2.' 

d) 	Order No.RECT-914 No.—E/57/0 P.XII(C), 

issued by Respondent No.2. 

Al].. these orders are in connection to the absorption 

of Ex—Casual Labourers of Railways, 

D) 	JURISDICTION OF TRIBUNAL : 

This application is within the jurisdiction of this 

Hon' ble TribunaL 

E) 

This application is within the period of limitation. 

F) 

The applicants sent several representations to the 

respondents for their absorption in service. 

	

G) 	FACTS OF 

	

1) 	That, the Government of India in Ministry of Railways 

came to realise that railway workers who have put on 

their services as casual workers for sverai years 

rV 

(Contd... . .P/86 ) 
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were not regularised at all which made the service 

condition most unCertain in the absence of a proper 

wcheme with guidelines for absorption of such casual 

workers so the railway authorities decided to make a 

scheme for that purpose. So, the Railway Board which 

is the highest authority in Railway Administration 

made a scheme for that purpose. So, the Railway 

Board which is the highest authority in Railway Adminis-

tation made a scheme with guidelines for making a 

list of Ex—.Casual Labourers all over India (Division-

wise) in a Register called Live—Register and Suppli-

mentary Live Register so that there is a proper 

screening of such Casual workers for the purpose of 

regularisatiOn. 1  

2) 
	The Railway Board's decision was sent to all the 

Divisional Offices inviting applications from Ex—.Casua]. 

Labourers for inclusion of their names in the Live 

Register / SupplimentarY Live Register in respective 

offices Accordingly all the offices were required 

to put—up the copies of the Circular in the Notice 

Boards of all offices o i It was also required to publish 

this information in Local News Papers so that every-

body is informed of this special opportunity introduced 

by the Railway Board. 

Unfortunately the news about the new facility 

for the Ex—.CaSUal Labours / Workers was not properly 

circulated in Lumding Division and it was not put up 

in the Notice Board of all offices and there was no 

(Contd... 0 0 
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xm report about it in any local News Papers for which 

many genuin6 candidates could not send in their appli-

cations with necessary particulars. Yet many workers 

on the basis of verbal information of the new policy 

and facility approached the authorities concerned with 

applications and particulars,; But, the authorities 

concerned did not accept the applications but assured 

that inquiries will be made from the work-sites where 

I 
I 

they last worked and then only on receipt of records 

from the work-sites, their cases will be considered. 

That, it is learnt that reports were sent from 

the work-sites in favour of the workmen. Even than their 

names were not included in the Live-Register/uppli-

mentary Live Register and so the workmen were deprived 

of any benefit under the new scheme. 

It is pertinent to state that the officials 

of Lumding Division arbitrarily and whimsically, 

prepared a list of their own without any basis and 

from that list 194 workers were at iqotim absorbed 

excluding many more genuine candidates including the 

present applicants. But, the present applicants persiS- 

• 

	

	tently kept on demanding their own absorption like the 

194 similarly situated workmen given the benefit, of 

absorption. Then the officers came out with an assurance 

that on inquiry will be made from the officers on the 

work-sites where they last worked and on receipt of 

reports from the concerned officials of the respective 

work-sites a list will be prepared. It is learnth that 

• 	(Coritd.......P/100) 
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the officials concerned of the work-site sent reports 

in favour of the applicants. The applicants reliably 

learnt that the names of the applicants have been 

figured in the lists of Ex-Casual labourers prepared 

by the concerned officials in respective work-sites. 1  

Even then none of the applicants have been absorbed 

- 	 as yet. 

That, the present applicants were Ex.-Casual 

employees who worked within the jurisdiction of Lumding 

Division in different work-.sites. Since at the relevant 

time of issuance of this said circular/scheme they 

were scattered over a vast area. for the maintenance 

of their livelihood and there were communication gaps 

among themselves as well as with the respective offices 

where they worked earlier. It was not possible for 

them to know the purpose of the scheme, because the 

scheme was not given proper publicity and it was not: 

notified in the offices concerned which obstructed 

the applicants from getting proper information.i Even 

when they got the information, they applied but their 

applications were neither received nor considered by 

the officers concerned.1 

That, the applicants along with other 

Ex...Casual workers under Northeast Frontier Railway, 

Lumding Division formed an organisatiofl under the 

name and style of ' Casual Labour Organisation, Lumding" 

to ventilate their grievances before the authority.1 

( Contd.... .P/11 .1) 
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The applicants themselves individually and also 

.hrough their oránisation placed their grievances 

before the officers concerned, who actually prepared 

an additional list for inclusion in the Live Register, 

but this was not actually done and the applicants 

were deprived of the benefit under the new scheme of 

the Railway Board for no fault on their part. 

That as many as 194 Ex-Casual Workers under 

the jurisdiction of Lumding Divisionhave been 

screened and absorbed by. the Respondent No..3 who did 

not consider the cases of the present applicants due 

to reasons best known to the Respondent No.3 above 

Though the present applicants and 194 employees 

mentioned above were similarly situated and at 

places some of the present applicants have better 

ôandidature than some of the 194 employees absorbed 

by the Respondent No.3. 

That, although the present applicants sent 

repeatedly their applicai±ons for absorption to all 

concerned individually as wellas through their 

organisation, nothing came out from it. So as a 

last resort the present applicants have been compelled 

to file the present applicationbefore this Hon'bie 

Tribunal for redressl of their grievances. 

• 3) 	Although the present applicants were all 	Casua1 

workers supported by documents issued by their 

employer, despite their best efforts, their names 

were not maintained in the Live Register/Supplimefl- 

• 	tary Live Register for which reason their cases 

(Contd.. ...,P/12,) 
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were not considered for absorption in service. This is 

the grievances of the present applicants and they sent 

several representations to the authorities concerned, 	'> 

but did not get any relief so they have been compelled 

to file this present application before this Hon'ble 

Tribunal for a direction to the Respondents to absorb 

them, because similarly placed other Ex—Casual Workers 

• 	in diffex'ent divisions all over the Country have been 

absorbed, Th present applicants have been deprived of 

this benefit. So the present applicants 1  prayer is to 

give the benefits to them which have been given to 

other Ex-.Casuai employees in different places. 

H) 

For that the Railway Board the Respondent No.1 created 

some legal rights for the absorption of the applicants 

as ExCasual Labour which was a policy decision of the 

Central Government in the Department of Railways.; But 

the applicants were denied this opportunity and valuable 

right, for which the applicants have filed the present 

application for redressal of their griefanceS. 

For that the circulars / notices / orders issued by 

the Railway Board from time to time were not properly 

circulated by putting up in the Notice Board of diffe-. 

rent offices all over the areas covered by the North 

East Frostier Railways particularly in Lumding Division. 

And there was no information of it published in the 

local News Papers.; This was against the right to 

(Contd... .. . P/I 3.9 
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information which is now considered as a fundamental 

right by the Hon'ble $upreme Court of India and as 

such there was a violation of legal rights of the 

• applicants who could not submit their applications 

immediately after the declaration of the scheme. 

For that the Respondent No.3 arbitrarily and whimsi 

cally prepared the Live Register and Supp].imentary 

Live Register of Ex-Casual Labourer Without following 

any norms and procedures. This offended the rigiit. to 

equality and right to equal opportunities in public 

services as guaranteed under Article 14 and 16 of the 

Constitution of India. 

For that, Respondent No.3 acted illegally and against 

the legal provisions by allowing 194 equally not 

similarly situated employees to enjoy the benefits of 

the new policy of regulariSatiOn and absorption in 

employment and at the same time denying the same benefit 

- 	 to the present appliCafltSLhiS is not only arbitrary 

and unfair, unknown to the Constitution of India, but 

at the same time against the right to life which is 

guaranteed under Article 21 of the Constitution of India, 

This is so,because right to comfortable and decent 

living is now considered by the Hon'ble Supreme Court 

of India as a right included in the right to life. 

For that looked at from any point of view, the impugned 

action of the Respondents is illegal and can not be 

sustained in law. 

(Contd. ,.. .P/14.) 
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The applicants sent several representations to the 

authorities concerned both individually and through 

their organisation • But there was no positive responSe, 1  

in respect of many of the representations. 

 

The applicants declare that they have not filed any 

application before any Court / Tribunal concerning 

the subject matter of the application. 

RELIEF&O 

The applicants pray for the following reliefs 

The names of the applicants be included in the Live 

Register / Supp].imentarY Live Register of BxCasual 

workers .i 

Direction be given to the Respondents to absorb the 

applicants in the same Xk way as was been done with 

regard in 194 similarly situated Ex-sCasual Workers.' 

o) 	Any other Order or Direction to &he Res:pondeflts as 

this Hon'ble Tribunal may deem Lit and proper.i 

A suitable amount commensurate with the expenditure 

involved in this case. 

Interim Order, if any, an Order may be passed direc- 

• ting the Respondents not to absorbed any Ex.Casual 

Workmen without considering the cases of the present 

applicants all  

(Contd.. • . ,p/15.) 
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K) = 

The application is submitted through the Lawyer 

of the applicants. 

L) 	PARTICULARSOF THE POSTAL ORDER : 

Number of Postal Orders. 

The name of issuing Post Of fice,1 	P 3 

Date of Issue. 	-----z' 

M) 	LIST OF ENCLOSURES : 

As per Index. 

N) 	The applicants crave leave to file this application 

jointly as the cauae of action is comnoni to aU. 
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VERIFICATION 

I, Shri Niranjan Dutta, Son of Late Pran 

Krishna Dutta, aged about 37 Years by faith Hindu, 

Resident of Luming in the District of Nagaon, 

• Assarn, do hereby solemnly declare and affirm that 
e2—e 	 e12T 	r4 

have been duly authorised by all the applicants 

to sign this Verification on behalf of them and 

the contents of this application in Paragraph (A) 

to (M) are true to the best of my knowledge, 

information and belief and I have not supressed any 

material before this Hon'ble Tribunal 

And I sign this Verification today on this 

2 	day of 	 /2002 at Guwahati.. 

Date:_______ 

Place : Guwahati. 

Pre ar ed in mz Otf ice 

(Advocte ) 

Deponent 
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V 
STATEMENT OF EX-.CASUAL LABOURER WHO WORKED IN THE 

LUMDIDTG  

REGULARISED IN THE RAILWAY DEPARTMENT TI-R0UGH 

SCREENING 

51. Name of Ex-Casual Labour Date of Date of Place of 
and Father's 	Name Engage- ]Dischar- Working 

ment ge. 

 Sri Kanti Kumar Das 19-6-81 31 -03-82 LCW/LMG 
5/0 Sri Tulsi Ch. Das, 

 Mr 	Dilip Ch, Dey 15-06-9 22-09-7.9 FCW/Fiaflong 
S/0.Lt.Karuna Sankar Dey. 

 Mr, Bhabatosh Acharjee 20-12-72 07-05-7:4 $SE/PWI/H/ 
8/0. Hari Mohan Acherjee. LMG 

 Mr. ]3aneshwar Chakrabort 26-06-76 15-09-76 SSE/P.WAY/ 
3/0.Manindra Chakraborty.' HILL/LMG. 

 Mr. L. Appa 	Rao 14-04-85 23-05-86 W/3 / LMG. 
8/0. 5riL. Ram Loo, 

 Mr. Sentu Aich, 21.-I 2-85 13-03-86 W/3 / LMG. 
8/0 Lt.Satindra ICr.Aich, 

 Mr, Rabi Ma1akar 14-12-84 27-05-86 W/S / LMG. 
5/0 Manindra Na1akar. 

 Mr.: Prem La]., 1 8-07-78  15-09-78 CTH / LMG. 
5/0 	Late 	Babin 

 Mr, Babul Ch, Dey 17-01-76 15-1 2-76 sE/. 
3/0. Jatindra Ch.Dey. 

 Mr. Nishan Basfor 25-01-75 31-08-75 ERIDGE 
3/0 Ram Prasad Basfor Band.arkhal 

 Mr. Bimal Bhattacharjee 12-03-72 22-01 -.76 BRIDGE /LMG 
S/0.Sudhir Kr.BhattaCharjee 

 Sri Nitai Das 20-06-76 15-10-77: F1IfHJI 
S/O.Sri Abhimanya Das. 

 Sri Susil Kr. Dey, 02-05-77 15-02-78 lOW / CPK 
5/0, Sri Birendra Kr.Dey. 

 Mr. Haradhan Dey 29-06-81 15-10-81 PWnI/NOG 

8/0. Umesh Ch.Dey. 

 Mr. Monalal Chakraborty 31-03-75 14-05-75 
S/O,Lt.Nishilal Chakraborty DPU 

Mr.Biswanath Kr.Dey, 	25-04-75 1 5-07.-75 8SELPI  
S/0.Prasanna Kr.Dey. 

Mr. Udhab Das, 	 1910617.7 25-06-77:  SSELPWI  
8/0 Navadeep Das 	 DPIJ 

(Contd.......) 
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Date of 
	

Date of 
Engage- 	Dis- 
nient. 	charge 

15-09-76 

08-11-7:6 	1 5-1 2-7:6 

11-09-82 	20-10-82 

05-06-78 	4-07-7:8  
07-08-78 	06-09-78 
04-01-79 	03-02-79 

16-04-75 	01-05-75 

24-08-85 	27-06-86  

Place of 
Working 
--------
IOW/Haf ion 

10-d/GID  

Mariyani 

New Gauhati 

SSEZPWAY 
DRY 

W/5/LMG 

18_I 2814. 	27-05-86 W/5 /LMG 

18-11-7.7 	15-05-78 

03-08-78 	1 5-1 0-7:8  

19-07-73 	15-11-7:3 

19-03-76 	15-06-76 

18-03-75 	15-04-75 

28-11-75 	03-03-7.6 

06-1,2-77 	17-12-77.  

29-11-7.4 
	

15-12-74 

18-12-75 
	i5-o6-76 

I 6-..09-70 
	

I 5-02-71 

10-08-76 
	

15-09-7:6  

DRY 

DPU 

DCA HJO 

DFU 

DRY 

DRY 

DRY' 

DRY 

DRY 

DRY 

DRY 

I 

/ 

	 W] 
II 

-',-2-- 

31.1 Name of Ex-Casua]. Labour 
and Fatherts Name 

---------------- 

Nr. Narayan Kuri, 
3/0. Tarani Kuri, 

Mr, Kartik Malakar 
5/0. Lt. Jatjndra Malakar, 

Mr. Pijush Kanti Deb, 
S/O.Lt.Praksh Ch.Deb. 1.  

Mr.Saja]. Kanti Dey, 
5/0. Jatindra Mohan Dey. 

Mr. Prabir Kr.Dhar 
S/0. Bhupendra Dhar 

23) Mr. Rama Rao 
5/0 Late KarRLAIYA 

24.) Mr. Lakhmi Norasaiya 
5/0 T. Narayan 

 Mr. Haradhan Debnath 
• 5/0. Krishna La]. Debnath. 

 Mr. Gouranga.MaZUmdar 
3/0, Monoranjan 

 Mr. Swapan Kr. Deb 
• 510. Nonoranjan Deb. 

 Mr. Anil Chakraborty 
3/0. Mahendra, 

Mr, Tapan Kr, Ghose 
5/0. Surendra Ghose, 

Mr. Harilal Bhagat 
3/0. Kapildeo Bhagat 

 Mr. Bindaram Biswas 
3/0. Nilmoni Biswas 

 Mr, Amuiya Rishi 
3/0, Rabindra Rishi 

 Mr. Rameswar Kaihar 
5/0 Lt. ,  Sital Kaihar. 

 Mr. Babul Taiukdar 
3/0. Debendra Talukda-r. 

 Mr. Gouranga Dey, 
5/0, Kailash Dey. 

(Contd.. 0 0 0 0 . 0 . ) 



18-11-77. 

19-08-7.5 
30-1 2-7.6 

16-12-7.5 

15-10-78 

15-12-75 
I 5.-02-7.7. 

15-03-76  

16-12-75 I 5-o6-76 

4 

31. Name of Ex-Casual Labour Date of Date of 
No,) and 	Fatherts Name Engage- Dis- 

---------------- 
merit 
------- 

charge 
------- 

36): Mr. Sadhu Tati 16-12-75 15-03-76 
8/0, Kriahna Tati 

 Mr. Niranj an Dutta 19-1177 15-1 0-78  
3/0 Fran Krishna Dutta. 

 Mr. ,  Dulal Das 17-10-7.5 13-05-76 
3/0. Kalipada,DaS 

 Mr, Khokan Ch. Dey. 17.-1275 1 5-08-7.6  
5/0. Nagendra Dey, 

 Mr, Babul Deka 26-11-7.4 24-05-7.5 
3/0. Digalnbar Deka. 

 Mr, Ranjit Tati, 16-12-75 15-03-76 
510. Kamdhan Tati.1 

 Mr. Babul Dey 17.12-7.5 15-05-76 

5/0. Prafulla Dey. 

 Mr. Gopal Kaya 17-12.-75 15-08-7.6 
5/0. Arma Kaya. 

 Mr. Narayarl Ch. Dey, 16-06-7.2 15..1176 
5/0. Lt.Hari Mohari Dey. 

 Mr. Lalit Mohan Paul, 03-03-7.4  07-05-74 
5/0. Jogeswar Paul. 

 Mr. Shiba Prasad 5irn 17-12-75 15-08-76 
3/0, Kanailal Shyam. 

47.) Mr. Saja]. Dutta, 27-1 1 -7.5 15-08-7.6 
5/0. Amulya Rn.Dutta. 

 Mr. Susil Choudhury, 18-06-76 15-09-76 
5/0, Ramani Choudhury. 

 jr , Paltan Mandal, 17-12-7.5 16-10-77 
3/0. Surendra Mandal. 

:50) Mr. Gopal Orang, 15-03-83 15-05-83 
3/0, Jariki Orang. 

51) Mr, Ranjit Debnath, 18-08-7.5 15-10-7.5 

5/0. Sree Manta Debriath,' 

52) Mr. Kageswar Bora 
3/0. Jonarafll Bora, 

53') Mr. Gopal Ch. Das 
3/0. Kamini Kr. Das. 

54:) Mr. Sugrib Tati, 
s/o. Santo Tati. 

55) Mr, Lila Tati, 
S/0 Cheroo Tati. 

Place of 
Working 

DPU 

DPU 

SSE /F WAY 
BXP 

SSE/P WAY 
BXP 

SSE IF WAY 
BXP 

SSE/P WAY 
BXP 

SSE/P WAY 
BXP 

SSE/ P WAY 
BXP 

SSE/P WAY 
DU 

SSE/P WAY 
co 

SSE /P WAY 
BXP 

SSE/ P.WAX 
DJ 

S$E/P.WX 
-DtU 

SSE/P WAY 
BXP 

SSE/P WP±X 
BXP 

SSEJP WX MP  

SSEJP WAY 
DJ 

SSE/P WA 
BXP 

BE /F wAX 
BXP 

BE /P WAY 

(Contd.. ... & ... ) 
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Name of Ex-Casual Labour Dateof Date of Place of 
and Father's. Name. Engage- Dis- Working 

--- 
Mr Chunnjlal 06-11-73 1 8-05-73 SSE/P WAY 
5/0. Ramchandra. BXF 

Mr. Madhab Tati 10-1 2-75 15-03-76 SE/P WAY 
Sf0. Jogli Tati. 	. BXP' 

Mr. Putu]. Tati 22-01-75 1 5-08-75 SE/P WAY 
3/0. Ragumani Tati. V 

Mr. Bagai Tati 17-0175 1 5-03-75 SEJP WAY 
S/0, Balbu Tati. . BXP 

Mr, Judhishtir Nath 05-10-75 15-05-76 SE/P WAY 
3/0. Dhirendra Nath. BX? 

Mr. Durga Paul 28-1-7,8 17-02-78 SSE/P WAY 
S/0. Jagabandhu Paul, V BXP 	

V 

Mr, Sibendra Chakraborty, 16-08-81 1 5-11-81  SSEJ? WAY 
3/0. Sri Jitendra Chakraborty,' DPU 

Mr, Parimal Ch, Dey., 29-07-77 15-09-77 IOW/Maibong 
5/0, Satish Ch, Dey, 01-10-77 15-10-77, 

Mr. Ajit Kr. Deb, 28-01-7,8 17-02-78 FtIfl)PU 
£3/0. Kalachand Deb. 03-03-78 15-04-78 

Mr, Durgesh Thakur 18-12-75 23-03-76 ?WIPtJ 
5/0. Kama],. Thakur.  

Mr. Gopa]. Sharrna 	. 24-06-77 1 5 1 0-7,7, ,PT'lI,DJ 
5/0, Indramoni Sharma 

Mr, Lakhan Debnath 24-06-77 1 5-1 0-77 P1I/DRJ 
5/0, Hargobinda Debnath. 

Mr. Swapan 	Sarkar, 	. 17-10-75 28-03-76 PWI 1 PU 
5/0. Lt. Jogesh Sarkar. 

V V 

Mr, Dulal VSarkar 18-10-7,5 01 -03-.76 PW'IjDPU 
5/0. Lt.Jogesh Sarkar,: 

Mr, Puneswar Phukan 11-1177 25-11-77,  Pü1DPU 
3/0 Lt, Akaman Phukan 

Mr. Naran Mazumdar 28-02-78 22-06-78 Bridge/ 
Sb. Prafulla Mazumdar 17-01-83 15-01-84 Rangapara 

Mr, Kartik Gore 16-07-77 16-10-77 !' 1 tBXP 
5/0. Dasarath Gore. 

( 	\ 

i  $1 

 

 

 

 

 

 

 

 

 

 

 

67,) 

 

 

7,0) 

7,1) 
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51, Name of Ex-Casual Labour 	Date of Date of Place of 
NO,' and Father's Name 	Engage- Dis-. 	Working 

ment 	charge 
 ---- --------------- - 	 - 

Mr, Subal Ch, Debnath 	04.$."2f78 08-12-78 PWI /t)PU 
5/0. Lt.Nirod Ch, Debnath, 

Mr, Jiban Chandra Sarkar 	04-02-78 10-1 2-78 PWI / DRJ 
5/0, Lt. Sachjn 5arar, 

Mr, Minash AU. 	 22-07-77 15-10-78  5SE/R1IP1I 
5/0. Rajib All, 

Mr. $antoo Dey, 	 1 9-07-73 150975 	JP WAY 
5/0. 3obinda Dey. 	 BXP 

-: :000::- 
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Northeast Frontier Railway 

) 

Office of the 
General Manager (F) 
Maligaon, Guwahati — 11 

RECT-884 	 Dated 4.12.98. 

E/57/0 Pt,xii(c) 

To 
•GM(Con), Maligaon 
All PWDs, All DRMs & All DACs, 
All controlling Officers of NonDivisionaliSed Offices, 
The OS /NFREU, NFRMU & AISC TR6A. 

Sub:- Screening of Casual Labour borne on the 
Live/Supplementary Live. Casual Labour 
register. 

A copy of Railway Board's letter No.E(NG)II/98/CL/32 

dated 09.10,98 on the above mentioned subject is forwarded for 

information and necessary action. It is clarified that scree-
ning of ex-casual labour borne on the live/supplementary live 
Casual Labour Register agaii.st vacancies in the various depart-

merits would not be a matter of course and authmatic but this 
process has to be decided based on justification regarding 
filling up of vacancies in a particular department. Proposals 
for appointment of ex..casual labour from these registers would 

continue to be sent to HQ for obtaining GM's approval and 
only after the approval is conveyed to the division, they would 
take further necessary action regarding appointment of such 
ex. Casual Labour against vacancies by screening them accoiding 

to seniority. For any further clarifications of any doubts 

reference to HQI must invariably be made. Board's earlier letters 

mentioned in the margin on their present letter were circula- 

ted as under :- 

Board's letter No.& date 	 CPOs Circular No. & date. 

1, E(NG)II/84/CL/41  date 02.03.87: E/7(/LLL) catea 
(DRI4s 

I7.u.o1 
only) 

2. E(NG)II/81f/CL/41 date 21.10.87 DO No.E/57:,/II(C) 
dated 11.11.87: 

 E(NG)II/7:8/CL/2 date 21.02,84 3. Rect.686.E/57/0  
Pt.X(C) 	dated 16.03.84 

4.' E(NG)II/78/CL/2 date 02.11.84 Rect.706.E/ dated 10,01.85 
57/OPLX(C) 

 E(NG)II/'Z8/CL/2 date 25.04.86 5 	Rect.732 E/ dated 21,05.86 
57Pt.XI(C) 

(Contd ......... ) 
lap  

4k 



Board's letter No.& date 	CPOs Circular No.& date. 

E(NG)II/78/CL/38 date 12.06.87 6. E/57./0 Pt.XI(C) dated 9.7.87 

E(NG)II/79/CL/2 date  03.03.82 7. Rect.644 OP-t.IX(C) E/57/ dated 8.4,82 

E(NG)II/88/CL/18 date 01.11.88 8. Rect.766/E/57/ dated 
11 Pt.II(C) 	25. 11 .88 

DY, CPO/IR 
For General Manager (F) 
NF Railway, Maligaon 



GOVERNMENT OF INDIA 	RBE NO. 232 98 
MINISIBY 	OF 	RAILWAYS:::: 

) 

(RAILWAY BOARD) 

NO.E(NG)II/98/CL/32 	 New Delhi, dt. 09.10.9'  

The General Manager (P)s 
All Indian Railways & Production Units etc. 

(As per stAndard list) 

Sub.: Screening of casual labour borne on the live/ 
supplementary live casual labour register. 

As the Railways are aware, the extant instructions 

require that Casual Labour Live Registers should be 
maintained for Open line casual labour (unit-wise) and 

for the Project casual labour (Division-wise) for each 

Department in each Division. The copies of these live 
registers are to be invariably maintained in the Divisio- 

nal Office and up-dated every year. 
Ref:- 
Board's 1etter'1 

Similarly Supplementary Casual Labour Live Registers 

No.E(NG)II/ 	are to be maintained Division-wise separately for both 

4  tri?it1 Open line and Project casual labour who were discharged a 

21-10-87, prior to 1.1,81 for want of work or due to completion of 

Board work and not re-engaged thereafter and who had applied 
o. 

i?ttS/3, by 31,3,8 	for the purpose and were found eligible for 
 

CL/13 dt. the purpose by a Committee of Officers on each Division. 

16-9-63 
E(NG)II/78/ 2. 	Now that the Casual Labour on roll have been absor-. 

CL/2 dt# bed under the special drive during the period from 1.5.96 

12_118i1. to 31.3.99 further, vacancies in the different departments 

IG),I/78/ of a Division/Unit may be filled up by screening the 

25-4-86 casual labour borne on the Live register(s) and after 
exhausting them, by screening those borne on the Supple- 

12-6-8 mentary live register of the Division/Unit. 
E(NG)II/7.8/ 
CL/2 •dt. 2.1 	In case of the casual labour borne on casual labour 

8-12880 live registers, the regulariSatiOn will continue to be 

Boardilts as per their thm turn according to seniority based on 

E(NG)II/78/ the number of days put in by them as casual labour. 

CL/lB dt. 
212814 2.2. However, in case of the casual labour borne on 

supplementary live register, the extant instructions 

3-3-82 which stipulate that the persons borne on Supplementary 
live register will be considered for regulariSatiOn based 

1-10-880 on the service after reengagemeflt after 1,1.81 (it may 

be noted that after such reemployment they wou.Ld ntve 

to (Contd.........) 
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in any case appeared in the live register as well) have 
now lost relevance. The same are, therefore, modified to 

provide that the regularisation of casual labour borne 

in casual labour supplementary live register will be 
considered in accordance with the number of days put in 

by them prior to 1.1.81 9  those falling In this category 

being placed enbioc below any who may have rendered 

service after re-engagement after 

3, 1 	Board desire that the Notices of screening along- 

with the Lists of persons to be screened out of the per-
sons borne on the Live Register and/or Supplementarr 
Live Register as the case may be (the total no.of persons 
on the List being equal to the no, of vacancies required 
to be filled upby the screening), shall be issued under 
the signature of an officer of the Personnel Branch of 

• the Division concerned. In addition to displaying. the 
Notice alongwith the List, on the Notice Board(s), etc. 

he will also send a letter under his signature enclosing 

a copy of the Notice and the List to each of the indivi-

duals concerned by Registered Post A/D advising that in 
case the individual does not turn up, his hame will be 
deleted from the Casual Labour Live Register/Supplemerl-

tary Casual Labour Registers as the case may be, and that 
thereafter he would have no further claim for considera-
tion for absorption by screening in Group 'D', so that 

• 	 there is no difficulty in taking action for deletion of 

the names, of those who do not turn up. 	 I  

3d]- Illegible, 

( Devika Chhikara) 
Director 4stablishment (N) 

-: :oOo: :- 
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Office of the 

No E 41 /CLE 'Pt II 	
General Manager/Personal 

* ' ' ' // — S 	 Maligaon, Dtd. 8-9-2000. 
To 
DRM/LMG and others, 

Sub:- Regularistion and screening of Casual Labour 
borne on Live/Su2l.LiVe Casual Labour Register. 

> 
Attention is invited to the instruction contained in Railway 

Board's letter cirdulated under GM(P)'s No.Rectt/628. E/5770/Pt.IX 
(C) dtd. 177,.81 and Rectt/884,/57/O/Pt.XXI(C) dt. 4.12.98. On the 

above subject and it is clarified that screening of Ex-Casual 

Labour borne in Live/Suppl.Live Casual Labour Register against the 

vacancies of various department would not be a matter of course 

and automatic. Ins ttutions stipulated therein should be followed 

strictly before screening test is held.1 

In addition to all such instructions issued locally from 
GM(P) MLG and in addition to the existing system of check, the 
following system has been evolved which should be adhered to posi- 

tively. 

At the time of screening, concerned divisions should 

nominate one Office of P/Branch of atleast Asstt.cale 
alongwith the list of casual labourers of the Divisions to 

verify it from the concerned executive of HQ level. 'fter 
verification both the officers should be prepare a cdhfir-
med list of the Casual Labourers of the Divin.and it should 

be signed by both of them. This verified list should be 
considered for further proceeding of screening, 

LWhenever there is a correspondence from any of the execu-

tives conveying fresh inclusion of names in the list of Ex-
Casual Labour, same should be immediately verified from the 

concerned executives, before it is given congnizance by the 

P/Branch of the concerned divin. In this regard it is also 

stated that whenever there is any recommendations from the 
executive conveying fresh inclusion of name in the list of 
Casual Labour, it must be ensured that this has the personal 

approval of the_GM(according to current instructions).' 

	

/(c) 	Whenever fresh appointees report to any of the field units 

alongwith the appointment letter, it must be verified 
7 	H 	and cross-checked by the controlling officers of the field 

unit with the authority, who issued kqm the appointment 

to 
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letter, regarding genuineness of the letter and candidate 
so appointed before induction. 

All concerned are requested to have a thorough review &f 
all the candidates (Ex—Casual Labourer) who are under considera- 
tion for screening/appointment presently, before they are actually 
absorbed in Group—'D' category. 

In addition to above, further afforts may be made to do 
away laguna, if any, in the system of acreening/appointment of 
Ex—Casual Labourers to avoid fraddulent appointment. 

Sd/— (B.K.Singh) 
Dy. CPO/H/Maligaon 

for General Manager (P) 
N.F. Rly. Maligaon. 

No. E/Rectt/208/O/Pt—VII. 	Lumding, dtd. I 5—O9-2OOO. 

Copy forwarded for information arid-necessary action to :- 

Sr. OPO, DPO, APOs, APO/GHY, AM/BPB, All BMS. 

All Cadre sec. Incharges. 

E/Rectt. 

Sd/- 

for Divi. Rly.' Manager (P) 
N.F.Ry, Lmding.' 



-S 

) 

cv 
NORTHEAST 	FRONTIER 	RAILWAY 

HO : RECT-914 
0.E/57/0 p;xII(c) 

OFFICE OF THE 
GENERAL MANAGER (P) 

Gauhati—Il , 

Dated I 5.-.3-2001 I ,  
To 

GM/MIG, GM(CON)/MLG, AGM/MLG, 
Al]. PH&Ds, All DRNs and ADRMs, DAOs, 
WAO/ND , D&WS, Dy, C /NDQ, D&WS, 
All Area Manager, All Sr.DRs and DPOs, 
All Sr,DD), DENp&RT,MIcz, 
WM(EWS)/DNGN, All AENs, OSD/RNY, 

Sri AM/GHY & NJ?. 
The G5/NFREU/NFRNU, AISCTREA & NEROBCEA/MIG. 

Sub : Absorption in the RailwaS of ex—casual labour 
borne as the live/supplementary Live casual 
labour registers. 

A copy of Rly.Bd's letter No.E(NG)II-99/CL/1 9 dt. 20. 2.2001 

(RE No.42/2001) on the above subject is forwarded for informa-
tion and necessary action. Bd's earlier letter dt. 9.10,90, 

4,12,90 and 25,7.91 and dated 1.6,99 as referred to in their 

present letter were circulated as under :- 

E(NG)1-95/BMI/1 dt.1 .6.99 	RECT-884/E/57/0 Pt.xII(C) 
E(NG)II/90/CL/32 dt.9,10,90. 	 dt. 4.12,90 

E(NG)II_90/RR-1/IOZ dt,4.10. 90 RECT_893/E/227/ 1 44 p,x(c) 'B) 
dt. 19.8199. 

3• -  E(NG)II/91/CL/ 1  dt. 25.7.91 RECT-810/E/227/144 p.x(c) 
dt. 21.08. 91 

4, E(NG)II/91/MR-1 /21 dt,16.9.91 

5. E(NG)I-95/RM.-.1 /1  dt,1.6,99 9  

Kept in CPO's confd.Sco. Not 
circulated to all concerned. 

IRECT-091 /E/227/144 p.x(C) 
dt. 8.6.-99. 

Sd/— Illegible 
- 	 14/03/01 6

' 

for GENERAL MANAGER(P) LMIG. 
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Sub:— Absorption in the Railways of.ex—casua 
	011 

- labour borne on The live/supplementary 
live casual labour registers. 

In terms of the instructions contained in Board T5  letter 
No,E(NG)II/98/CL/32, dated 9.10.98, the ex—casual labour borne 
on live casual labour registers, will first be considered for 
absorption on the Railways strictly as per their turn according 
to seniority based on the total number of days put in by them. 
as casual labour. Thereafter, the ex—casual labour borne on 
supplementary live casual labour register will be considered 
in accordance with the number of days put in by them prior to 
1-1-81, those falling in this category being placed enbioc 
• below any ex—casual labour who may have r&idered service on 
re—engagement after 1.1.81, and his name is, therefore, borne 

on live casual labour register. 

In terms of the instCtioflS .cntained in Board's letter 

Mo. E.(NG)II-98/RR-1 /1 07  dated 402.98., minimum educational quali-

fication for direct—recruitment to Group 'D' posts in scale 

Rs.. 261 Q.-3500 has been laid down as Class—VIlI passed. Further 

in terms of Ministry of Railways letter No.E(NG)II/91/CL/71 1  
dated25..919, age relax.tion to the extent of service put in 
as casual labour/substitute, subject to upper age limit of 40 
years in the case of general, candidates and 45 years in the 
case of SC/ST candidates not being exceeded, may also be granted 
in the case of casual labour substitutes for recruitment against 

group 'C' and IDt posts. The OBC candidates will also get age 
relaxation, upto the upper age limit of 43 years, as hasbeen 
granted to the serving OBC Railway employees vide Board's 

letter No,E(NG)I95/PMI/i dt. 1.6.99. 

Both.the FederaionS have been requesting for relaxation 
of the minimum educational qualification and age in the case 

of ex—casual labour borne on the Live/Supplementary Live Casual 
Labour Registers,— while considering them for absorption against 

group *Dt vacancies. 

(Contd.'.,... .. ) 
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4 	After considering the vieis of both the recognized 

Federations, the Board have now' decided that, for filling up 6 

of the open market recruitment vacancies for zxxk each recruit 

ment in the category of Gangmen, scale Rs,2610.-3500, in the 
Civil Engineering Department, the minimum educational qualifi-

cation of class VIII pazsed need not be insisted upon while 

considering the ex-casual labour borne on live/supplementary 

live casual labour registers. The remaining 40% of open market 
recruitment vacancies in the category of gangrnen, in Civil 

Engineering Department will be filled in through direct recruit-  

ment from open market, in which ex-casual labour, who are 

lower in the seniority position (based on the total number of 
days of casual service put in) in the live/supplementary live. 

registers, but possess minimum qualification of class VIII 
pass, can also apply. For all the other departments, only those 

ex-casual labour borne on live/supplementary live casual labour 
registers, who fulfill the minimum educational qualificalion 
of ciass-!III pass would be considered for direct appointment 

against group 'D' vacancies, 

5. 	Boardts approval will however, be continued to be 

required for resorting to direct recruitment for filling up 

all Group tD 1  vacancies on Railways, either by absorption of' 
ex-casual labour borne on live/supplementary live casual labour 

registers or by doing fresh recruitment from open market. This 

is in line with the existing practice of taking Boardts approval 

for such open market recruitments for filling up vacgncies in 

Group tDt  in accordance with the instructions contained in 

Board's letter No.E(NG)II/91/R 1 /21  dated 16-9-91,  wherein. 

all Group 'D' recruitmenton the Railways, from open market, 

had been stopped. 

60 	As far as age limit is concerned, it has been decided. 

that the instructions contained in Board's letter No.E(NG)II/ 

91/CL/71 dated 25.7,91 would continue to be applicable as before 
in the case of general, SC 'and ST candidates. In the case of 

OBC candidates however, the age relaxation to ex-casual labour 

will be available upto the upper age limit of 43 years. 

Please acknowledge receipt. 

Sd/-. 23/2/2001 
Devika Chhikara) 

Director Establishment (N) 
Railway Board, 
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To, 
- fi 

The Divisional Railway Manager, 
H N.F, 'Railway, Lumding. 

Respected Sir, 

Sub. :— Appointment of Ex—Casual Labour. 

Ref.: 1) Rly.Board's letter No.E/149/11/84/ 
CL/41 dt. 2.3.87.. 

Rly.Board's letter No.E/M9/11/98/ 
CL/32d -t, 9,10.980 

GM(P)/MLG's letter No.E/41/CL(E)-
?t.II dated 8.12.98. 

In, on behalf of the Casual Labour Organisation of 

Lurnding DivIsion, 'beg pardon to state that on the strength 
.of the above Riy. Board's circular and instructions some of 

H the Ex.Casual Labourers were screened and appointed time to 

time and very recently on 3rd, 4th, 5th November/1999 a ' 
screening test of 194 Ex Casual Labourers were conducted by 

DRM(P)/Lumding and appointed themselves. 

But in this connection I like to bring to your kind 

notice that though we the Ex Casual Labourers shown in the 

attached list submitted our applications for appointment 

in regular cadre along with valid discharged certificates 
time to time and gave interview individually to DPO/Lumding, 

APO/PC/Lumding with discharged certificate for consideration 

of our cse, But with no effect, 

How sad it is that where the applications were submi- 

tt.ed, the dealer concern did not acknowledge even.. Finding 
'no other alternative applications were)D sent to DPO/I2iG by 
Regd.post. One case is placed before you as a token of exampie. 

Application of Sri Kanti Kr.Das Ex.Casual Labourer dt.07.04/1 983, 

10.07,85, 16,03.871 10,1189, 01,10.98, 05.03.99 and 11.01.2000 

along with discharged letter, photo copies enclosed in his 
application of 11,02.2000 addressed to DRM/LMG - he pointed 

out that four Ex Casual Labourers originally worked with him 
as CL and these four ExCaSua1 Labourers were appointed and 

working at prsent except Sri Kanti Kumar Das, Ex, C.L. 

to 	 (Contd.......) 
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• In this connection it is further stated that whenever 

we attended office we were told that our names have not been 

included in live-Register. Then we prayed to include our names 
in the Live Register as per the genuineness of discharged 

letter and Master Sheets available with the Subordinates. But 
no action has been taken in respect of inclusion of our names 

in the Live-Register. We think that due to our 'GARIBI' our 
names were not included in the Live Register/Suppl.RegiSter. 

In the above circumstances, most ferfently we pray 

to your highness kindly intervene into the matter personally 

so that we the genuine C/Labourers may Jw not be deprived 

of being appointed. 

At last, we, the Ex-casual labourers wer taking shelter 

under the shadow of thy justice for absorption in regular 

cadre. 

Yours faithfully, 

Dated 19 - 5 - 2000 Sd/- ARUP MAZUIVDER, 
Secretary, 

Casual Labour Orgn.. 
Lurnding Division, 

Loco Running Counpil 
P.O. Lumding Dt. Nagaon, 

As sam, 

Copy to :- 
Smt, Mornata Barierjee, 
Hon Tble Minister for Railways, 

Govt.of India, New Delhi, 

GM(P)/MLG, N.F. Railway. 

Shri Ra-jen Gohain (Nagaon-10), 

Hon'ble M.P. 

• 4) Corn. Basudev Achariya, 
Hon'ble M.P, New De1hi 

5) Secretary, AIREC/Lumdiflg Division. 

Scl/- Arup Kr. MazurndGr, 
( ARUP • MAZUMDER 

Se crtary. 
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To, 

The Divisional Rly. Manager, 

N.F. Rai.way, Lumding. 

Sir, 

Sub:- Appointment of Ex-Casual Labourers. 

Most respectfully, I, on behalf of the Ex-Casual 
Labour Organisation beg perdon to state that a momorandum 

on the above subject have been submitted to Ex-DRM dated 

19.5.2000 with a list of ExCasual Labourers awaiting 
appointment but with no effect (Ptithto copy enclosed) 

In this connection, we met with Dy. CPO/MLG who 
advIsed to meet with DRII/Lumding as the instruction has 
already been sent to the Divisional authority, Lumding -  
photo copy of the Dy.CPO/MLG's circular addressed to DRM/ 

LMG is enclosed herewith for your ready reference. 

In the above circumstances, most respectfully I pray 

to your highness kindly to intervene into the matter for 

early appointment of the Ex-casual Labourers who are 

awaiting for screening and oblige thereby. 

DA/- 1) Memorandum submitted 

to Ex-DRM dt, 19,5,200 

& relevant documents, 

2) DyCP0/MLG's circular, 	
Yours faithfully, 

106  

C 

Sd/- Arup Kr, Mazumder 
Secretary, 

Ex-Casual Labour Organisation, 
Lumding, 

C/O Loco Running Staff 
Association, Lumding 

P.O. Lumding, Dt, Naaon, 
As sam, 
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	 To 
The General Manager, 

N.F.Rly. Maligaon, 

Guwahati-Il. 

Respected Sir, 

Sub:- Memorandum on absorption of Ex....Casual 

Labour In N.F.Railway. 

I. on behalf of the Ex-Casual Labours, who are awaiting 

absorption bring to your kind notice the following facts for 

I your sympathetic consideration and necessary action please, 

That Sir, in terms of Rly,Boards letter No.E(N-9)11/84/ 

CL/41 dated 2/3/97  and 21/10/87. Railway Board directive all 
General Managers of Indian Railways vide No,E/N/9/11/98/CL/32 
dated 9/10/98 para No.1 • 1 to maintain Supplimentary casual 

labours lie register Divisionwise separately for both open 
line and Project Casual Labours who were discha:rged prior to 

I • I .81 and after 1.1 • 81 for want of work and who had not been 

re-engaged and applied by 31/3/8. 

In this connection it is stated that the Bly authority 

DRM(P) /LMG did not circulate the circular through notice Board 

of all important Rly stations of Lumding Division and through 
News Paper to apply to the Railway by 31/3/87 for inclusion 

their names in the supplementary live Registered. The Ex-Casual 
labour loosing their work were spread out in different places 

iiifor their livelihood by means, The then DPO/Lumding prepared 
.Live/Supplimentary live registered whimsically where most of 

the genuine Casual Lbours were deprived; 

It is so pain full that the Casual Labours who residing 
at Lumding, heared the news and submitted their applications 

repeatedly within the target dated of 31.3.87 but was not 

considered. As for example copies of Shri Kanti Kumar Das, 

Ex-Casual labour applied for time to time copies are enclosed 

herewith for kind perusal please. 

The DRM(?)/Lumding absorbed some Casual Labours in the 

year 1991 when maximum genuine Casual Labours were not 

favoured, 

10 
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Continued 

In the year 1999 when we approached the DRM/P/Lumding 

they denied verbally to us that there were no Ex-Casual labour 

awaiting in Live/Supplimentary live Registers; The DRM(P)/ 

.Lurnding did not receive our applications also. But no regular 

pressure by our Organisation and one Organisation of the 

Railway(AIREC) a listoof Ex-Casual Labours were published 
containing 194 Ex-Casual Labours and they have already been 
regularised through screening held on 3/11/99 and 5/11/99 in 
DRM(P)/Lumding s office. 

We the Casual Labours Organisation, Lumcling Branch 

requested the Sr.DPO/Lumding to collect the names of Ex-Casual 
1 Labour Sinprdomate Wise as per Master Roll duly certified by the 

respective departmental Gazetted Officer to ensure genuineness. 
But the SrDPO/Lumding whimsically prepared the list of 194 
iEx-Casual Labours leaving maximum number of genuine Ex-C,L. 

Thereafter we the Ex-Casual Labours submitted individual appli-
cation again with a true copy of Casual Labours certifieate. 

and C,L,Card issued by the authority of controlling unit for 
appointment a  

We requested Branch Officers, under whom we work to take 
necessary action and to certify our genuineness 0  

The respective Branch Officers Engineering and Mechanical 

: Deptt Collectedt the names from the subordinate Offices who 
are awaiting absorption and their names exists in the Master 

yRoll and in the Register maintained in Subordinate offices 

and the sent to Sr.DPO/Lumdjng duly certified for necessary 
action. As per extent rule in the year 2000. 

But Sr.DPO/Lumding stated that as our names were not 

jentitled in the live/supplementary live registered maintained 

in personnel branch will not be considered for screening. 

The General Manager(P)/Maligaon vide his L/No.RECT-314. 
No..E-571/O/Pt,XII(c) Dated 15,32001 has circulated Rly,Boards 

f/N•o.E/N-G/11-99/CL/19 dtd, 28/2/2001 for absorption of 

ëx-casual labour who borne in Live/Supplimentary Live Registered,i 
In the above circumstances I, on behalf of the Casual 

bour Organisation Lumding Division requesting you to consider 
pur cases and kindly absorb us through screening as per turn 
under which 194 have been regularised in 1999 so that we may 
live hand to mouth with our children, otherwise we shall die 
or hardship and thereby obliged 

Yours faithfully, 
Sd/- Sri Baneshwar Chatcraborty. 
Secretary,Casual Labour Organi- 

sation :: Lumding Division 



To 

Shri Nitesh Kurnar, 

Hon'ble Minister of Railways, 

(Rail Nantralava) Railway Board, 
New Delhi- 

Respected Sir, 

Sub:- Appointment of Ex-Casual Labour 
in N.F. Railway. 

I, on behalf of the Ex-Casual Labours, who are 

awaiting absorption bring to your kind notice the following 
facts for your sympathetic consideration and necessary 

action please. 

That SIr, in terms of Rly.Boards letter No.E(N-9)11/ 

84/CL/41 dated 2/3/87 and 21/10/87 Railway Board directed 
all General Managers of Indian Railways vide NoE/N-9/11/98/ 

CL/32 dated 9/10/95 to maintain casual labours live register 
Divisionwise separately for both open line and Project Casual 

Labours who were discharged prior to 1.1.81 and after 11.81 

and who had not been engaged and applied by 31/3/87 

In this connection it is stated that the Rly authority 

DRM(P)/LMG did not circulate the circular through notice 

Board of all important Rly stations of Lumding Division and 

their names in the live Register. So many casual labour did 

not apply by 31/3/37 as they did not know about the matter. 

It is so pain full that the Casual Labourers who are 

working at Lumding, heard the news and many of them submitted 

their applications within 31.1.87 but the office did not 

acknwledge even many applications were not received in the 
o ffice of theDRM(P)/Lumding. There names were not included 

in the give Register. 

The DRN (P) / Lumding absorbed some Casual Labours in 

the year 1991, but maximum Casual Labourers were not favoured. 

(Contd. . . . . . . . ) 
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Therefore, they applied several times to include thir 

names in the live register. But on regular pressure by our 
Organisation a list of Ex-Casual Labourax was Published 

containing 194 Ex casual Labours and they have already been 
regularised through screening held on 3/11/99 to 5/11/99 

in DRM(?)/Lumdingls office. Jany genuine Casual labours were 
not favour for screening. 

The photo copies of the relevant documents and all 

correspondences are enclosed herewith. The memorandum submi-

tted to General Manager dated : 21/6/2000 is enclosed here-

with which is self explanatory may kindly be seen. 

May I, therefore, pray and hope that you would be kind 

enough to look into the matter sympathetically and your consi-

deration may help them and they mRxyxJax may be absorbed on 

your kind intervention on the matter. 

Yours faithfully, 

Dated 	 d/- ]3aneshwar Chäkraborty, 

2/8/2001, 	 &ecretary, 
Casual labour Organisation 

Lumding, 
C/0 Loco Running Staff Association 

Loco colony Lurnding, 
P.O. Lumding, PIN-7,82447 

Dist,Nagaon, Assam, 



4,  

- 

$sztri Ad '' 

I 

Cl .

JAN  

OL 

—9 

co 

E'EFORE THE. CE.NTF.:(L.. ADM N I STF::T :c yE TR I BUNL 
fl!4(I!jTT E'ENC:H 

 A .  t\I(.:-. 	 f 202 

pr: TWEEN 

Shri 

Pet it ioner 

yS 

c:f Irci.i. Orc 
Rasponc:ftent 

I lIEN 	3TclEMENr ON :EEH(LF OF THE: RESPONDENTS 

1. 	j 	 r ar 	:c a ci cia cc 	a 	hasa r a c: a I ye d 	4;  he 	c: :: :cy 1: ha 	(J 	1:1. 

bi 	 :'. :i c:act; 	 c.l::rcr? 	t'::t.ccIi 	tce:•? 	 l\/E? 	:FiC! 	cc: :::EF:c 

t. 	a f:.a temant. 	wh i:: h 	not cac: i ii V 	a• c:!m :1 .L caca '( a i c: 	be I ow 

raaL:a c:i as to l:;a I c:!e ni a. 1 	T ha 	t a te:m nt: 	wh I h 	ar e:c 

rc:t: L:4::r rir c:iLct; c: 	 r c: denIal 	and'iThc•: ;çp I i cant 

1:1cc Si: r Icteat prcoi 	carac f 

2 	Thai; 	1: ha answer:iri:i rrndcnt; 	 I y. api y i nq tc:' 	eec: Li 

oar eqr eoh 	cf I: he OPI be cc ic: I ii a a. ccnsc: :i cia 1: ac! re p1  

a:: tue 1 	a pa ct 	can ci eec: c n ci I y c: n 4- he  

fc:'1ic:'ws 

T 	1: he 	:i 1 way Ec:,e r ci V I cia: l.a i tar -7S / C:L. / 2 	cia. tad 

:1 ;a.c..cEcci 	:i ra:i;rc.cc: :1 c:rc Ic: 	i cvi cia en :p::cr toni c••• 	f.rn- 	t he 

:nc:jec:t: 	::as'_cal 	Labc:'c..cr eric:! ;::pan Li nra 	c:esucal 	wc::rLar 	c!i:c::hcagec:! 

( Lcccf:: y(:: 	:1. 	:1. 131 :c 	fc:r ccarcl:; ci 	ri.:: c:r c:k.ce t:oc amj:::!]. at :i on cfw:::rk and 

n ::,t r  se cc ccca. cca ci 1; ha r a 	aft: r 	T baa f:: rsa :1 ci op pc: r to c  n 	DOE 

1: :Lma 	measu re a nc! 	to 1; hat 	a I fa:: t 	app 1 ic a :i on:.. ... cm su :: h c: eeoc: I. 

w::' 	ker a 	ware I nv I tad w J. 	hi n 	a 	51; :i p01. ate d t :i me fr 	nw': a • wi 

- 	- 



4 
4 

31387 	for 	c:::n3iderinq :inc1u.ion of 	there names 	in 	the live 
r . 

1_bCrt . 	regi. stcr sc 	that 	proper 	screeni rig 	l:::cuI c.: 	be 	dope for 

•i; h 	:i 	reç;u. I ar I s.t i on 

(c ccr ci :1. nq 1 y various 	notices 	were 	i ssu.ed 	by ; he 

ccn: er i'ed 	au 	ho 	:1 : v 	and in 	y epc flE:.E 	to 	SLI C h 	flO t :L 1 1 C 	t 1 OflS good 

number 	::•' .1: 	api:: 	:1. :i c: 	1•; :i 	:: r'% w: r e 	r• :ce? :1 ved 	within 	the 	I :: 	. 	:. c 	target  

:Jrecl 	:i 	e 	31 	3 	: :;' 	Those 	applications 	wer e 	scrutinised 	by a 

: L hree 	merber 	' e r i f i cat: :j. 	': : c:mm I t. t;e€ • 	and 	t te 	rnes 	: f 	194 	. 3. 

,Workers 	WE? r a 	:i. 	::: I i. de ci :1. n 	t 'lE:? 	1 :i ye 	Registerr a .j a ;:: '1: :1 pci 	t: ha 	fake 	5 Id 

ineligible 	applications. The 	?cEi"it: 	applicants 	"c:?VE?r 	submitted  

su'::h 	applications 	wi t:hin 	the 	t:arqet 	ciate 	:i 	e 	3 87 and 

r a I oc 	their 	cases 	we r a 	nc: i; 	cons i dered 	by 	t he said  

1:1 cat 	on 	c cmm :1 '1: teE? L ['1 t. c 	I; liE 	1. :1 IE? 	V sq I S tar 	From I: ha 

eric: 3.0 auras 	su urn 	I: t. ad 	byt. ic?:'sp [.1 1 :1 c: ants 	r' evee I 	the 	fec t: 	'U ha. t ci n I y 

:1 n 	'1: he 	year 	2000 	they su brn I t. ted 	represents I: :1 one 	for such 

consideration 	a ......ce the 	Re :i. 3. way 	Boar ci 	have 	not 	q Ivan any 

re]. a xat. ion 	:1 n 	respect of 	1; ha 	a f:: r ass :1. Ci 	tar c1 e ii 	.....a 'La 	the 	ciues t I on 

	

I 	dar :1 nn 	I: ha 	cases 

	

c: 	:: one :1 of 	t; hE:?. 	app]. i.. cents 	doss 	not 	arise. 	1.Jncis r 

t ii :i. a 	factual 	a spec t 	c I t ha 	'na t 	art the DA 	c:tase v as 	to 	be 	ci am :i. a a ci 

w:i'i:b 	costn 

C:cpias 	c: f 	the 	c!y' ciar 	ci_stec:i 	13 3 

an: I c:'e I ncj 	the 	F:a :11 way 	Boar ci 	a 	1 at tar 

dStE?d ' 	 43 87 	22 3 87 	not: ice 	dated 

:13., 3,87 	are 	eric icsed 	as 	(nnie;ure-'R1 P2, 

P3 & P4 respectively.  

2 Li : 	 as 	eta ted . 	,.That: above 	the 	F:a :11 way 	Boar ci 	issued the 

not:i I ic:at ion 	dated 	43,87 and pursuant'cc' that 	14 	names have 

been 	reqistared but the rrp'.:c 	1..eripl :1 cents 	never 	made 	any such 



V(1~3  
ç) 

apl icat ion w:it.h:i.n 	the 	at. :i. puiat.ed 	t imeframc:? 	and 	as such 	aff.z.y 

I ng I apse of 	time abci...tt: 	15 	to 	16 years 	now 	they are stopped from 

im&inq any such claim as has been made in this appi icat icIn 

'Taking j n to 	cons i de rat ion 	the 	re ii e 1 	sou c:tht for by the 

l apPlicants and the statements macis 	under the head facts of 	the 

there is no 	indication recardi no explanation of 	delay 	i n  

a:Droachinc:I th:i,s 	HcnbIe 	Tribunal 	and 	thus 	the application 

r~ e rves 	t.c be di am :i ssed as barred by 	Ii m i tat :1 on 

This application 	is also 	I:iable to be 	dismissed for 

non 	•)::I 	nder of necessary part isa and for suppression of 	material 

eta before thi. s Hon ble Tribunal 



VEF I ICT I ON 

I • 	Sri 	 son 

o f 	 of 

at 	present wor k.i nq as 	 ? 	 do 	hereby 

aol emn 1 y 	a f Ii rm and 'eri fy t ftat the stat.ement.s nade I n par a- 

rap.hs . 	 are true to my 

kdowledge and those macis I n paractraphs 	 are 

•:ue to my information deprived from records and the rests 	are 

m humble submission before the Hon ble Tr ibuna]. 

And I sign on this the Veri ficat ion on this the 	day 

of December of 2Q2. 

Deponent 

Div,:iO:2! Pe;:on?i Cr 

I 	
N.F. RaiLv'ay, Lurnding 

.4 



To 
411 DR&, 
Dy, 04'BroJ.d.ne/pNo 
XRJ/PNO 

(sy 

C 

rA 

Office t th 
General iXC:r (Pers oIinel). ligao: 	GUhj 1  

D ed ti33e:19.7 

N., p, RAITTTIV 
R I 

Gasual labou,xi... 1najntece of Itve Cas ual labour Regjs0 
. I.. ,  

A copy of U1,BOard1s letter No. (Nix78/19 dated 4..337 is attached hewjth for yo 
	jdance. e £oUotqjj action ay please be ta1 	iedjate 	0 pje of £Iotc as attached ay be arralcdt3 be Oxhjbjtd in all the 

subojt0 ofic where he casual lab ourors are dealt 
wjth, ujtabie Publicity may be ivo to the sa1 by 

exjbjtthg the Notj05 in he subjvjsLol offices as well a inthe V.tSonal office2 Iporan 	Jotatjo CtC Q9  as coidercd flCCe$say. 
The amljcatj0 received should be coj1ed at the end of t 	 per 	and State 	

prcpad Separately for & Pr iC Oa llb OUV indjca ig the se.vce PartCu1ar 	the per 	place of and whe.,
hor the dDplicatlon is coupjet0 in all respecz0 A 

 wo 

 Copy .es"; of the statement Should be sent 	thjs office for furth 
The stateiits should ach thj office posjtjve 

el 	wi, - .n the second week of pri1/37e 

for 

G0py to CE, 	
GEE with 20 copies of 

nc1 : 
• 	

• 

for 

13 



- 	
ERt 

C.oy of Rjy.Boards lbtter 
NO. (NG II78/L/2 .  dated 40..j, 907 addzssed to the enera. Ivflagers 	Ll Indjaj ailway 	othcr0 

	

• 	
Sub : Casual lab ou 	iflteflance of,  R 	 ve 	Ib our 

egjs 06  

•.i .: 
of the Rajlw 

AdLJJ.nistratjo i 	to 

	

COntthed in thj 
i4istry'8 letter of 	iber 

dated 25,41986 
2, S far as 

Project Casual lab 	are COCdrned were issued in the 	istry's letter NQ.(NG)II4/0,41 dated 
11.. .1 

86, regag graflt Qf tenpor 	status and 	ara0 of
ractionz rovj 	

SCfli011jty list., In the 	
st'8 lette o1 th are 

'nuier dated 2.3,1987 	truct0 have floW be 	to 
pryido an oortt to proj 	.casj labour. dj0 	befo 
1.1.1981 for want of work 

or. due to eornplet0 of 
work and not 

• 	

0 reeflg0 
thereaer to claj the benefit of the scho contjrd in this Minjst'5 letter of

, 11, 9.16 cited above, 3. 	st o Railways desire that 
OPpoufljty raay be given t0 also who were or want of work O3e ion of work s  for Co1.derj inc1us0 

	

• 	- 	of their flazeS 	t 	
1giste, For this Poe

It 

th astcj0 contained in this 	 letter /41 dated 2
.3.87 will apply tatjstafldjs The last date for receipt of app1jcatjo coraplote n all 

5pects in the indicated n the said 
letor of 2.31937, will be 

	

de  
	nannp 

PSentatjo a1oi.,jt1i docienta proof and 
	

ionedas 
in the said letter of 2.3.1987 	

the concerned Djvisjoral 
Offoe 	er 31.3.1937 

dr those which are incorn lets and 	o •lose 
zewirecncotth 	

instct ns will re,. The cases o such open 
red  

oy in the Scorjty 
ut of the Establicnt in 

• 	which they were in±tjajjT engage d, 
4. 	

table Publicity to these iructjor ay be given by tkie Railway Ldathjstratjons 

• 	Sd/.. (M. KtJJrJR) 

	

DIpUT y DIRCTQR 13,sBI 	(N) 0 	 • • RàILWY 'BO, 

I 



 .......... .... .. . .. . 

	 tr' 
N. F. Rai1wa 

DRM(P)'s Office 
Lumding 

NO. .E/57/II (C)LME/CL.CELL 	 Dt. 22-3-87 

All Divisional Officers, 
All Asstt, Officers of LMG uivisjon 
All Way & Works Suboudjes ofEnqg.tptt. 
All Subourdimtes of S&T iJ9tt, 
All Subourdinates of Elect. & Medical ptts. 
All SS/SM under LMG Division, 
and others. 

Sub : - Casual bour- Maintenance of live casual register 
both for openline and project. 

In terms of Railway Board's letter No.E(NG)II-78/CL/2 
date 4-3-87 endorsed under GM(P)/MLG' No.E/57/o Pt.D((c) and 
E/57/II(C) dt. 13-3-37 appaictions from both openlir and project 
discharged casual labour are invited as. per encidsed p±oforrna 
eperate1y for project and openhine casual labour for maintenacee 

2 . of live openlire and project casual labour register who were 
discharged prior to 1-1-91 for want of furtIr productive works etc. 	 . 

You are therefore requested to circulate the 
intructjons given in the enclosed form and also exhibit the same 
in the notice board for wide publicity. ,The last date. of receipt 
of appljcatjon5j5 31-3-87. 

This shoud 	treated as MOST URG)NT 

Enclo :- 2 forms each in 
duplicate for openljne 
& project separately. 

 

for Divisional Rly.Manager('p) 
N F. Rly. 	Lumding 

COPY to S e cy., NFREU and NFR/o £ all Branches of t his Di v. 
for information and necessary action.please. 

\ W 
for Divisional Rly.Nanager(p) 

N.F. Rly. : LJUnd.1 nq 



- 

lE/57/l1(C? 	. 	 tIa te 13  ..3  ..1 987.. 	C, 

_!ROJ_U_L'BOURERS.. 

The Casual Labourers who 1 'worked in N.i".Rallway as Project 
CasualLabourers before 1-1-81 and were dischrgoI for want of 
further work or due to complaticti of work, are hereby given an 
opportunity to apply, if they so wish, to be consider& for 
inclusjm in the'senioiity list of Projoct Casual labour in pursu-. 
ance to dlrecticns given by, the Hon'ble Supreme Court in the case 
of Irder Pal Yalav & Others Vs. Jnion of Iria & Others.. 
1, 

 

They should submit their written representation with adequate 
documentary prof in this regard so as to reach the concernel 
hallway Ulvislonal Manager's Office onior before 31.-3-.87. 

26 	'The applicetici should be sent by Registere1 Post to the 
Dlvisionl Railwqy Manager of the Division In the Territorl'a.l 
Jurialicatici of: whIh the person was initially engag. as ProJect 
Caai al. Lebourer. 'A Copy thereof should also be sent to th'e Divisional ftailway Maiager of the DivIsjai In the Territorial Jurladietton of 
the office from which the person was last d1scherg. 4 copy 
should also be marketo the PWI/IOw etc. , under' jhom they. worked 

3.•.. The'. applticns reaching affer 3l_3..87 or those which are 
Incomplete wI]/l not be consIdr. 

40 	The applicatjm should contain the following particulars 
and documents meritionci below 

i.Naine :- 

2oFather&s name I 

3'.' Date Of birth :- 

4..Permanent Address :_ 
5. Present address :- 

6, •J.ducatjcna1 Qualifications :-. 

7i Personsl marks of identification 
8' Office, 'department & place in which initially ongagal & 

Date 9..Qffice, dep'rtment & place from VAich finally disehargal :- 
Dqte of 0 discharge and reasons for the same 
Whether emplyi at present, and if so, details :- 
Two ettastel copy of Casual labour Card or any other proof 
of his casual labour service, thoulci accompny the appllcat1.. 
n attested (opy of Phytograph and attestI LTI 	Ion : 
hould' also rccompany the applicatj.crj 

.14 •  Any other relevant Information : 

Sd!.. 
for GE'TERAL M41SJ'GER(?), 

N.F.Rallway. 



- 

A W 
• .. 	

p.' RailWay. 	 -. R2il 

Dated 133197 

NOTICE 	OP LINE CASUAL LP1BDURERS. 

The casual labourers whe h1 worked in NFRailWy as  
Open line Casual Labour ersbeforo 1 .1 .81 and were dishargd for 
want of further work or due to compltion of work, are hereby 
given an opportunity'to apply, if they so wish, to becoiisidere& 
for inclusion of their names in the Live Casual Labour Register. 

i J.
They should subnit their written representation with" 

ad(jquate dodumenty pmjt proof in this regd o as to reach 
the concerned Railway ivisional Manager's off ice on or before 
31.3.87. 

The application should be ont by RegiSterd Po st to the 
Divisional Railway Managr of the Division in the territorial 
jurisdiction of which the person was iiitially engaged As - 
Opefl line Casual Labourer. A  cofly therof should also bb snt - 
to the Diy isiOflaJ. Railway Manager of the DivisiO in the terri- 
torial jUrisdiction of the offico frot which The personwaslast 

• 	discharged A copy Should 	be merked to the pwi/iow etc., 
undor wki& whom they workod 	 -- 

• 	
The applications reachingafter 31 .3B'7 or those which 'e 

incomplete will not be considerod 

4: 	The application should contain the following particulars 
• 	and documents mentioned below :- 

- 	 1•' 	Name - 
NI- 20 	p ath or is n ao 

• 	 3 	Date of birth - 	- 
•perrnnent address 
present address - 

6.. Educational qualifications- 
7.• peral faarks of identification - 
8'; Office, departmnt & placd in which - 

initlallyengagod. and datc. 	 - 
9. Office, departmeflt & Place from which 

finally discha'god. 	•- 	 - 

	

10 	Date of aischargo and reasons for the t ar - 
11.• Whether eloyed at present, and if so, details. - 

• 	 12 	TWO attested copies of CaUal Labour Cad Or any - 
other proof of his casual labour sorvic, should 

• • 	 .accompany-the appiication. 
13. An att'sted copy Of photograph and attested - 

LTI shi.uld also accompany the aplicat.On. 

	

• 14 	Any other relevant information - 	• 

Sd/ 
for GENERAL 4ANAGER(P), 

• 	N.'p.Rl.,MaligaOn. 

dn/23387's' 	 • 

fftJ.4 
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2 - 
Before the Cén 	nt9e Jibu nal  

Guwahati ech' 	 ' 

Q, A. NO, 140/2002 

Sri K.K. Das & Others. 	S ,, 	 Aplicants, 

- Versus - 

Union of India & ors, 	..S , 	Respondents. 

Rejoinder on behalf of the applications in reply 

to the Written Statement of Respondent. 

1, 	The applicants received a copy of the 

written statement £iIedby the Respondent and 

understood' the óontents thereof, save and except the 

statements which are not specifically admitted herein 

before ; rests may be treated as total denial. The 

statements which are not supported by material on 

record shall also be considered as denied by 

the applicants. 

2. 	That, before. controvertithe statements 

made in the W/S, the applicants,, for the sake of 

clarofocation would like to state that Lidian Railway 

requires to engae.iarge number of casual employees 

for the purpose maintainance of their work or to under-

take different project, The worker so engaged eitner 

in maintainance of work or in project work are called 

as open line worker and project worker, The casual 

Contd..,.2 
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/ 

-2- 

workers are being engaged and disengaged from ,time 

to time. In order to absor& these people who had' - 

worked as a casual employee in the Railway establi- 

• 	shthent, the Railway board frame schemes for their 

absorption in regular substantive post or for 'their' 

regularisation. Different circulars are being issued 

from time to time by the Railway board in order to 

instruct the different authorities'to absorb ex-

casual labour or to regularise the existing casual 

employees. For the' purpose of, absorption of ex-casual 

employees the concerned Railway authority are to 

maintain two kinds of register, namely live register - 

and supplimentory live register. Basically it was 

evolved that the casual labourers who were dis-engaged 

prior to 1.1.81 would be engaged' from time to time 

subjest to availability of regular substantive post 

• 	carmarked in this regrd in a fixed quota as declared 

• 	from time to tIme, The authority, concerned was 

directed from time to time 'by Railway authority to 
• 	 ' 	 / 

prepare liveregister or supplimeritary live register 

par ticulourly on the ba'js of the available record to 

indicate thename of the employees and the other 

particulars like their engagement, disengagement, 

place of work etc. 	 - 	• 	- 

On the basis of available substantive 

vacancy to '.e filled up by the ex-casual labourers 

Contd ..... 3 
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as stated above the Railway Board issued different 

clrculars directing the authority concerned under 

whom the vacancies occured for the purpose of 

absorption by the ex-casual labourers after compliance 

of due, formalities as laid down therein. The casual 

labourers who were disengaged since long back cannot 

get themselves confined in their place of work. They 

are desined to scatter or to move from one place to 

other for the purpose of their maintainarice of live-

lihood So it was incumbed on the part, of the autho-

rity concerned who are entrusted and the duties to 

absorb the casual enployees in their establishment 

on the basis of the vacancies apportioned in this 

regard to make a wide publicity in order to ensure the 

notice.to the effect that the asorption 	these 

ex-casul employees will be considered by the conce-

rned establishment, It Is essential for the purpose 

of appearance of the ex-casual employees before the' 

concerned authorities for their absorption. Different 

relaxation of the conditions of recruitment 'are also 

• stIpulated' in variouE notifications issued in this 

• regard.(Copies of some relevant notifications enclosed 

with the applicaiion). 

That the applicaits were engaged in 

Lumding Division of N.F.Railway. They were dis-

engaged since long back in the dacade of seventies 

or eighties. These applicants are not available 

in the place of work. 

Contd...4/- 
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in the year 1998  In persuance with the scheme 

of regularisation as stated above some vacancies were 

to be filed up by the ex-casual labourers, were 

notified. The applicants were not aware of this fact. 

They were also not aware whether their names are figured 

in the cQncerned live register ur the supplimantary live 

register, Due to their unawareness, arisizag out ot the 

circumstances beyond their dontrol, the applicantcould 

not appear before the authority concerned to press their 

absorption in accordance with the scheme framed in these 

behalf.in  the existing vacancies. However after coming 

to known they approched the authority concerned and 

asserted their right of absorption: in regular substantive 

post in accordance with the scheme and the notification 

notifying the vacancies to be filled up by, the Lumding 
II 

Division of N.F.Railway by the ex-casual labours, but, 

unfortunately, their demands were not considered. They 

approached the higher authorities, but, their grievanc;fes 

remained unheeded. They hsv no other alternative but to 

file this application in this court. 

3. 	That the statement made in para 2(a) and 2(b) 

• 	of the 'written statement has no relevance in the 

• 	instant case, The basic issue before this Hon 1 ble 

Tribunal is whether or not the applicants were engaged 

as casual employees either in open line or in project 

in the Lumding Division and they were disengaged 

prior to 1.1.81. 	it can be established that the 

Contd....5/- 

'4 
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Air - 

applicants were engaged as casual employees and they 

were disengaged on or before the stipulated dated then 

they are entitled to be considered for regularisation 

Maintainance of live register or suppliman.tary live 

register is a partDf internal inanagement fOr the purpose 

of implementation of the scheme by Railway authority 4  

Defects, if an in non including the name of the appli- 

cants in these registers will nct sta in the way of. the 

app1icant's right to be considered for their absorption 

in regular post. Any office memorandum which envisage 

the procedure of implementation shall not create hindr-

ance to the substantial right of the applicants. In fact 

the appliccns are not aware whether their names duly 

figured in the live register or supplirnentary live 

register. That apart, the contention raised by/the Railway 

authority as to negate the substantial right of the 

applicants by setting o' a plea that the applicants 

names do not figured in the concerned register and they 

kjave not made any effort to be jncludédin the live 
-  

register has no relevency in this cas. Large number 

of ex-casual employees whose names a not included 

this register were sbsorbed in the regular vacancies, 

not.with-standing the facts that their names were not 

included inthe concerned register. The plea set up in 

this para 	no subsistence at all and the same is 

not tenable in the eye of law. It is also pertinent 

• to mention here that the authority has • .lready absorbed 

194 ex-casual labourers in the Lumding-Divisiofl and 

Contd .... 6/- 



all of them applied/ 5approached the authority. 

almost in the same period after the year 19-98 

• 

	

	 along with the applicants and their period of 

engagements were also in most cases after 1.1,81. 

A list of ex—casual labourers, who have 

already been absorbed by the Railway authority 

is annexed herewith and marked as Annexure - A. 

In the premises stated above it is 

• 	 therefore prayed that the Hontble  Tribunal 	S 

shall be plsec1 to allow the prayer of 

the applicants and appropriate direction 

may be passed to the Respondet. to absorb 

the applicants in regular substntve post 

S 

	

	 and/ or pass any other order/ orders as 

the Hon 1 ble,deem fit and proper. 

And for this the applicants as induty bound shall 

ever pray. 

S 	 • 	
VIFICATION ........ 7/- 

, 

/ 

/ 

_____ 	 -- ----5------ - 5-- 	 - 	- 	
---------•--••--.- 
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- 	
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rEIFI0AIOU 

• 	 I, Sri Niranjan Dutta SOfl of Late Pran 

Kishna Dutta  ,:agedabout 37 years by caste Hindu, 

resident of Ludiflg in the district of Nagaon, Assafl2 

do hereby affilin and declare as under :- 

That I am one the applicants of this petition 

and I have been duly authorised by all the applicants 

to sign this verification on behalf of thern and the 

contents of this petition 	 '1 in paragraph 1 2 & 3 are true 

to.the best of my knowledge, infonation and belief 

and I hay e not suppressed any naterial before this 

Honb1e Tribunal. 

And I sign. this verification today on this 	th 

daT of March, 2003 at Guwahati. 

Date •:- 

Place :- Guwahati 

I 
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,t 	 cc 	 I 	 1' - ___- --- --- 

2S; 	iredra Kalita ; 	 < ita0 	 137,85 	161OO 	630  29; Dirnth Piukri, 	 S.Z?hukan; 	 6 4 6,83, 	20086, 	556 

	

'- 3O 	R -n Qdra 	 Rathia, 	 /C0i/CD 	3464. 	i2,582, 	311C),-83 	58 

	

-3j 	Nørn C-i,Das 	 Kii. Carn Da 	-WI/Ncx; 	12,73 --  2.6.61; . 	15082. 	500 

	

32 	B1c'r-i Pda flas; 	 }-rora1iEJfl Da, 	-do-- 	 2,11,58, 	2,6,81. 	1510,82, 	500 

	

33. 	Ranjit K:,D-, 	 Rukumini ChDey, -..- 	 20.1150; 2.6.81: 	15;1OS2, 	500 

	

i 34 	5c!a1 Putt4irda, 	Mathzwz L1 	 18,7•86 - 	17,1O90' 	474 Pted.a. 	 --.... 
35,re n 1- 	 C • C, 	 ci- 	 25 • 5 • 84 	19,1 	6; 	444 36. 	Th.shnu !'ada 12ov 	

24,:1Q;8) 	313;83, 	443 

	

37, 	z - 1 	cue, 	 B.B.Hque; 	 )F./CCN/.jTi, 	1,1,59 w 2, 	25.884, 	436 I 	 -. ICE 

	

-3G. 	Utt 	Bar, 	 3 ,R.Barc.D- a: 	I J/LPG; 	 24,5,a3;. 	18,1O85, 	435 - 	 Prtp Ci,Das; 	 -th-' 	 75586; 	431 . 407 	Cic-rj 	Bainatay(ST)thjr: 	 i/co/n'r 	25662; 	4.a0;84 • 	13105. - 4 	[r 	Era;r 	 Nnes1:ar- 	 b- 	 3O.759. 	3)4;: - 	13" 10  

	

- 42; 	je-r asta -y(r) 	PDsur.- 	 -- 	 27.30,63. 13.OS4_ 	31.jO,85, 	35 ---. 43 	J! 	ria, 	
2O.1O,6 

	

--44, 	rma1 	eree, e rj 	 -00- 	 14 684, 	 3S. ad&r 113a-l. 	 R.S.V-iujal, 	 -00- 	 26 783, 	1810,85 	3a 	 - 

	

46. 	3hs CiDa, 	 k'ruI1a 	 i0i/MBG, 	 115.3, 	1,177. 	3.5,5,23k 	32 	
r 47 	u: 	

3u9ô2. 	2.11.84, 	30925 	33 

	

43. 	BLrnia 	
- 20.763. 	2.21.4, 	30_9,5_ 	333 

	

49, 	rn 	huy2n, 	 iana 	uyari, 	-C 	- 	 3I2O6, 2.1284, 	30,9,e.5', 	333 

	

so,- 	 ra, 	
- 	9.5,60. 	 30 . _9 4 5. I 	

'1rcra 	 9,11o2, 	6e1184 a 	3O9,85 

	

52, 	fl1i 	
r}j-ta,. 	-'- 	 31_3259 	14,I184, 	309,5, 	322 

	

53. 	S-ir Xr,S, 	 o_u2, 	 J/CC1/, 	31.7.G4, 	 30,9;5, 	L; Kt 	akoa 	 R3nQ1/ 	-Go- 	 a,o_84 	31_,85. 	295 Rhpa 	 Cor 	 - 	
3O66O.-. 	11OS4, 	37,E5- 	255 	 H r_r 	 Ru-icra i(i -ir

31 4 7,5, 	295 Hzjç 
2-  kr.Bnuy0 	 -do- 	 315.62, 	 31,765, 3. 	jt 	 C 	 - 	 • o • 	2.:0,84, 	31/,5 59, 	It/' 	

I 	 • 55 • 	191O,84, 	31 d 7.5 •  - 	 ... 4. 
	3 	. 



- 	.- 	------ 	- 	---' --- .'- --- , * 	- ---.-- 	.- - - 

- v 

b Prau 1]. a Keji isew re-n 4  /cJ/iT.i 	8 	1' - 20 .L10 84 31,7 95 • 	. 285 
Swapan }Zr,Das ananta Kr,Oas. 16.?6.59. i0,71 5.4,82 272 62- lrL Lre r'a Das(SC);r lthanidnar, Xfl/CJHTr. 26,5 • 54  41094 31 T385' 272 

63 Naren Bora,XI: - Sonara -do- 1.455 •  3.11.84 
OZ 

31-7,85 271 4 ishoa Sarthkur, Paana,t 1,2.63, 41184 31,7;35. 270 J 65 I1he-idra i e-dr 	 - -do- 	- 11.61;  31.75 - 	269 66, radip ora Kiron Gi,8ora, -do- 28,8,63 5n.84: 31.7.25:i 
: 	 269 67 Tarun Dora; rarn, -cb-- 1,3,64 S,'11,84 	31,7,85, 259 1 Ti35nar; -oo-" 16.11,64 S11.g4t - 31,7,85  3'iudneswr Bore-, D..rnes,ar, -O- 1,465, 

I5 	
511 Q 84 31.7.a5: 269 1 70 Nba Krishna Mznta Li1.ar - -. 3.3_ 57 ' 269 1! 71, i cit Tann C 	Das, - 7,361 191234 13,1O85 268 72, Jlt]u Bore- Dinbeswar 	i -00- 1,4.65. j1Q,S 	- .267 - 

73 <,11r 	huyari. iQccaen -.'&'•- 9,3,69, 4..1184,i 31,7,e5 260 74 riZHazarj1ca,: S,-Iazar±ka,.  31.7.65 
'- 	 250; 75 -  

76,  
z-ian 	Pz -owa Cite- dar_kaA -•- 21.3,62, 111,34 31,7,85 257 - Manik SaiJcia ighono -do 31.12.53: 19O4 -  335 255 

-'77, Sc-  indra-iath'sarrna, 3..Sar-na, Oi/F.LiG, 
1_5.S5,, 
2853j, 

T7T 
2Q,ao,3 ._ 	255 73 

79, 
!e-1jth 	Rave-. Ithurr; i,'O-'J/i-asG, 30;961, 21O84- S 1.7,8 249 

eu 
zjit Haz -i1çe-, Kharge swar; -'3N/sL!T. 1 4.:L60.I . 26,11,4,- 3,L7.85. 248 

. 

H j-,- 

Pradip Krt-i(oBc),•. 
heswe-, 

Daijalal; 
- d-- 	 5665 

1/CC/Gs/i'LG 	13.1,59 
26,1184 -  317,35, 24 

orrrz Bora.III e  nenencra 	' 

. 

. 	:/coN/i', 4,2.62; 
2811s4. 
2 

31,7Ss 0 . 245 
ii 84 31 	5''. 2'' 

b3 ?r,dip Saikia,  
• 6,2,63 2;1):84r 31.8 e 85 :  21 

Krjsa Kr.S±ngh Je-tirdra •  /CO1/CJ/:LG,19]O&l 
TTs 

5 ,Tij.84, 	7 .' 85 
.~ S  : :; 	S-ir 	O.Poy(sc).; 
35 	 fli Ra Panjjçe - 

Se-t!h ch, )y 0 	XN/CoN/cj/LC. i 3,1 5 8 
Nt!11 23flik3 	 iO'1;sG, 	i6 • i,55; 

	

306,85. 	22 
16 6 1,,77 	246 0 83, 	2: 



03 nil SeaI. 
iC4, \Jimzi1 
105 S,S.±-ur2yata. 
1 06, Prr.h C,Kiar, 
107 Lkh1naryz 	c:a.. 
.08 ç' aireri Ci DEs, 
0g Niirncn! BOL3, 
1C Paãna Kt'na, 
11, tharie;r a1:7-1 an. 

Jo.esh Ch:'i 

13 3asheb  
14. ' sarhim 	Das, 

jiban Cl  
j, Aj!t 	otiicc. 
7 DI-pak Ch • Der 

U C ,Seal, 
P,Updiya, 
Z.i razayst 
Jtindra kZuma, 
N an i .n So r a, 
Pratap Des 

sa&ar 3or3, 
sibesr,ar Sarrna, 
?th J3rman, 
zx± Sndi R EJt 

Lohit Thakur.ia 0  
Xr!s!-ina Das 
I1rendr Ch,Dey. 
flonorar Eocrick 
Gajen Das •  

3- 

Rava(S. eor /cON/GY/ i4.:.0-,, 12,fl;a4 1._5 232 
87Nanoj 

88 • . saz-kar Dbth; a,C,Debnath. 2712.65.. 
3.],62. 

121184 
3O.1l.,84 

1.7. 85 : 
i7,785. 

.232 
230 

89 -  
90- --- Tarini. 

Rabil 	-i,y; 
Das(SC), 

&i1cenar. 
I 	. -c3o 	 . .307 c 61c' 1I284, l7,7.85T 229 

91 Nabesh Ravc(S). ?rrtap Rava,, -so- 
•.i3.1259. 
24,355 17,1134 

4.12.84. 
i7.35. 

. 	17,7.85. 
227 
226 

dFaijir Rnnan Jar .?Ii; 
4864 Q  1.12.84. 1 • 7,e5. 213 

93 hip 	d -iiry. 
Das 

Rátnewwar. 
iipei-idra; ?TJH/U4G. 266,55. 291 212 

 
95 

-i1 
Rat 	Kriy. 	- O..ineodra. i/BXP i6.3,5 277,33, 26284. 209 

 - antooMa1&car; .  Upendra Ma1axa iIJDY4'. 4356. 26.77.' •157.81 203 

97 nacs 	anica 	. . iiarsin. 	t) . 4 e 10 c '57. 2S';677 . 	209 

/COT/TT. 1,12.62. 15..1.25. 31;r75. 197 
-98 
99" 

Ka1a }tai)cia 
areswr DI1.s; \randa Rai, -. 842, 2.8.1,85 	. 317.3 	. 195 

100, Pr&b!n 	ka2at., -ern Kt,3atkakati; do 24..1..60. S..11.4,, )3,585, 19D 

101; Lcessar 	ath 	. umjar - 317,62. 2.12.85, 3785 

02;- cwijendra 2-:ohar Dza Nbin 	hDeka LN/CQN/CD 31.6.59.. 
, 	1 	- p .  

IcM/FcW/LG.. Iç 	. 13,7,8 . 	j50-;90 •- 181 
9;)O,4, 3i3,E5, 174 

X/Cc4/G 24.12.bL') 81,8S, 3Q.-685, 
CZD- 31.4,6C 9L85. 1,7,85. . 174 

XE/CQ1/ -ITT,. 25.2.1,02. 9,10,34,.. 323,85. 174 
EN/C0N/CS 1.153 30,6,25, 273 
N/cots-ir429,9,594 3i0,84, 313,65. 172 

1.2.61. 11.1C.-24. 31.3.85,. 172 
xN/CoN/c: 15.J.9. 23.3 1,7_S5, 172 
1.JCGN/GJ. 31.2 a 0 1J-,1B5 1,785, 172 

-- 13.32.€U, 21135, 3U6,85 2.72 
13,12.6O. 35, 30.6,85, 172 

Okj/N. 	- 25,4,51. 25,49 i5.8,83, 170 
'JI/NOG, 	1.1_9 	274-.8., . 14.10E1. 	170 

337,S5 	 .l6 

5 4-4 



/ / 

77 

/ 

- 
- 	 •..' 	:' 	.' 	 •. 	- 	.-. 	. 	-. 	. 

also  - atibr Ka1.ta, XEJCQN/iTI' " 	21,8,63, 16,285 31.7 e 85 

19 1zinat 1 	zroc. Taasi Ru 	k Pil/iTOG, 6.1.61; 16,5,82 15,1O82 - 
catty. 

2O K - c-.! 	ra(ST) Nan.i Rava XN/CcN/S-'IT- 6T.-3,5 

:L21. Jiban 	uttacar. La]. Fohan, PI/LFG . 19,583; - 	5'1O,83• 
122, ,.at. 1'ularan Nath, Golap Cn 	'i  X/Ca/L'IT. 3O.11>O, i5 .n 4 t- 14:4:es Fi 

123; .,Parimal Bjswai,(SC).. . 	. 314,58 	. 6;i1,84, 31"385 

 xx L -- n 'Thaa T .B,'apa IcM/FCWL 1G. 265 83 20;1O83' 

 '.aa Pas1te 0  S.C,?a.i1ate - 27.5,83 201O3, 
R 	Ranjn 	therjeeT .S.R.AdierjEe..: -c3o- 	 . . 	. 

.127: Qandra Kau 3dav-, J.Yadav.? fda- 28,5,83 	- 	2O10.83 

129 R'na 	r.0 	r1a_ B,,iarasia i/CcN/GJ; 3.2,57: 3,2,85. 1785 

129; Lani Pada ?ra. Sora. /coN/iT'r. 11.11.61. 15,11,84 w- 
3O' 31j0v !(tii1fla 	ajd 	S.BMajder 23,6,83. 8;84?.: 

'31. 33snt-. Kati Daa, N '.K•Ls, 	- . .6,73 g . 2010.3 

3.32 SwaDi KrDas; 	. :'otia1 	 - Pwzt/NOG •  1 • 1.60.. .6.81,- •isèi 

133. .n2flta 	9e.:ar. CLetr. HDiet1; .. 9,6;83. 2O1023_ 

134; ir . 	N.C.D2-S 9;'683.- . 	193.0;66.' 

135. s-.irj ci:)ai 	Wi!fl. D.3.n, >N/CON/GJ . 25 • 2.85 • 85 

135 hnjt Gt? 7c/P/L3, 1,6,83, 2O''1083. 

17 I'1e --  9J1 a1 akar -cx,- 16.7 c 85,' 

].33 -- tz. 9aca Ktabanta 31.2.c'O. 3L)1.1.84, ?.4.5. 
39 - \.Q53 	'-! 	*- a3 LTai.icdar. :o 	FCç/L3 Q.6.86. 1730,E6. 

cha-:orty; c,&'re.orty. Ic:/T/Jni ,  24.183.., 15533, 
'-'risana 	j)1s, IO/t'iG 22 	2 	5. 2S77. 15 '.B.83. 

3 7.Q 4  :0;2G,36 	- 
- 00- 	.• 	. 9'.7.36 20:1 0 .86. 

!.44. ':-3Dka, .GCDka  
127.86. 3 1.10.85. 

Siorata • 46 'D2b 12.7.66. 20,'10 '.S6. 

u -t i. 	arto C/FC /G '. j5 '.7.86, 20;10G6, 

rn . i-iaL1C CnB3ra, /C':!/r-TY, J4.1.5. 1446S 

* i - irai 	L,  rua0  -do- 3196i3, i-.4,85. 

ul ira'kanta 3a-3- :<a1ir -rL .saikia, 33..2.5. i4.1. 33. 24.4.85, 

166 !'7 
is 

2.52 
• 151 

247 
- J-'x1 

- 147 
146 
146 
140. 

136 
135 
135 
134 
133 
127 
- 
1•" S 

120 

110 
110 
2.04 
202 
IC,,  
- 	- iLl 
93 
91 

91 

 - i.. 6 



- 

- 	 - 

3a1a Kr..s'ria Tiapa 	Sekh hthr Tho,- '1/NOG. 	1,1,55. 26..7.81,1 	15.108i. 	81 
S2J7a11 3rr • 	 'Jai GOpal 	rca, —cc— 	 i6.656, 27,7,S2, 	15.10,82 	30 
Jt.indr D.s, 	 Jarini ?bcn Dzs, .ICJ/.VBG, 	 2977, 	155.B3; 	71 

i5.. 	bu r jumder, 	 . .Satish 	V 	 a/BxP;- V 	152,50 	7 	3 : '  1583'  
155. 	i<pdra 	irz. •. 	 •. 	 Matha • 	 . . 	 •. 	 -do-. 	. 	 16.1.42. - .8.3.'83\I 	16.5,83., •. .70 
156; . Nanda..Y.1Di. 	 . V 	 V 	 - 	 - 	 V ': 	15,i0.44,: •9,383 	i683 	70 

...257 	?onorflje 	 k 

	

i.Das 	V 	
y'-ee 	

V 	
.I/BXP, 	V.  17,348, 	8,393 	- 16.5,83; . '.70 

'rnra C1'dhUry, 	 nti, 	 -do- 	 16.11,4. 9.383, 	6.5.83V 	7 
7etoo - 'uran 	 Tthiran 4 	 -co- 	 16.2..50 	8383, 	l6,583 

ni&zit 	y 	 flz-riu Roy, 	 xEN/Cc/SJTT25 564 	25,5,85, 	31,7E5, 	68 
'61, 	srbnanc3a a r-igc ' . 	 13.a3Dansh1 4 	Ic/FC/L-G • 	 8.6.93;- 	9.883 	63 
62. 	5an Dey, 	- 	G.rish Dev. 	 22,8,82. 	15,10,82, 	56 

6 3' 	L.iit Cn,3aran; 	 Li aloO R an a3 arm axi', 	EI/NcrG 	 29,881.. - 	. 15- 108.1. V 	47 

164 	is3 PREhan; 	 V 	 33;95 	47 

'65. 	Ratnesi-iar. -owdriur\r. 	G~ iohdury 	 IO/FG-Z/L:G 	 . 	 25,7,83, 	45 
166. 	Stya Pda 	ar, 	 Ranj•Mh 	i - 	IC/1BG 	1,0,59, E.7,83,. 	15.8;83. 	39 
167 	;- - esh 	•Ds 	 V 	T,R,D, 	 IO/c1/L1G, 	. 	 14.6.83.-. 	4.7.83'. 	21 - 

• 	 . 	 or 	/LiG 

List of 	tened ski11c C23u1 Laur, 	 V 	 • ., 

V 	 3 	5,10 0 8, 	4 5 

iS5 Lra i'Eanta, 	£h t!k Mnnta 4 	- to-- 	 16.6.8. 	309,85 

	

-co- 	 '0795 	793 
Siren SaIki 	 •' T.$aiicia. 	. 	 _- 	 83. 	

V5 
 10 85 	764 

5 	Dipar oi•  ' ' 	 B 'l Goswj, 	. . 	 . -co- 	 . 	 30,9,85 	356 

	

tr- ar Gociani, 	. 	 5.Gosa- i, 	 - do- 	 309,85, 	344 

for D'  

10 
• 	

V 	 .V VV .VV. .V V 	 VV V 	 V 

V 	 V 

V-c 

1' 
,1 

) 


